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Karni Singbji. Sbri 
Khadilkar. Shri 
Krishnamachari. Shri T. T. 
Kurccl, Shri B. N. 
Lalit Sen, Shri 
Lsst.ar, Shri N. R. 
Mahadeva Prasad, Dr. 
Mahishi, Dr. Safoju.ni 
Malaviya, Shri K. D. 
Manaen, Shri 
Mandai. Or. P. 
MandaI, Shri J. 
Maniyangadan. Shri 
Masuriya Din, Shri 
Mehdi. Shri S. A. 
Mehrotra, Shri Braj Bibari 
Mcngi. Shri Gopa! Datt 
MiniJllata. Shrimati 
Mishra, Shri Bibhuti 
Misra, Shri Shyam Dbat 
More, Shri K. L. 
Munzni, Shri David 
Nastar, Shri P. S. 
Pandey. Shri Vishwa Nath 
Pant, Shri K. C. 
Patil. Shri S. K. 

Alvares, Shri 
Banerjee. Shri S. M. 
Brij Raj Singh, Shri 
Chatterjee, Shri H. P. 
Gopalan. Shri A. K. 
Gupta, Shri Indrajit 
Gupta. Shri Kashi Ram 
Karnath, Shri Hati Vishnu 

Pattabbi Raman, Shri C. R. 
Pratap Singh, Shri 
Rajdeo Singh, Sbri 
Raju. Shri D. B. 
Ram Subhag Singh. Dr. 
Ramshekhar Prasad Sioah, Shri 
Rane. Shri 
Rao, Shri laganatba 
Rao, Shri Muthyal 
Rao, Shri Thirumaia 
Reddi. Dr. B. Gopaia 
R.eddiar. Shri 
Roy. Shri Bishwanath 
Sadhu Ram, Shri 
Saha, Dr. S. K. 
Samanta, Shri S. C. 
Samnani. Shri 
Sarat, Sbri Sham Lai 
Satyabhama Dcvi, Shrimati 
Sen, Shri P. G. 
Shah, Shri Manubbai 
Shah. Shrimati Jayabcn 
Sbankaraiya, Shri 
Sharma, Shri A. P. 
Sharma Shri O. C 
Sheo Natain, Shri 

NOES 
KandapPQn, Shri 
Kunban, Shri P. 
Lathan Daa, Shri 
Limaye, Shri Madhu 
Lobia, Dr. Ram Manohar 
Nair, VaBudevan 
Nambiar. Shri 
Rajaram. Shri 

Jayanti Shipping 
Company etc. Bill 

Shree Narayan Das, Shri 
Siddananjappa, Shri 
Siddhanti. Shri Jagdev Singh 
Siddiah, Shri 
Singh, ·Shri D. N. 
Singh, Shri K. K. 
Singbvi,Dr. L. M. 
Sinha, Shri Satya Narayan 
Sinhasan Singh, Shri 
SivapJ)raghassan, Shri Ku. 
Snatat, Shri Narde,' 
Sonavane, Shri 
Soundaram· Ramachandran. 

Shrimati 

Subramaniam. Shri C. 
Sumat Prasad, Shri 
Tahir, Sbri Mohammad 
Tiwary, Shri D. N. 
Tiwary, Shri K. N. 
Tiwary, Shri R. S. 
Tyagi, Shroi 
Uikey. Shri 
Ulaka, Sbri Ramachandra 
Venkatl&ubbaiah, Shri P". 
Virbbadra Singh, Shri 
Yadab, Shri B. P. 

Reddy, Shri Yallamllnha 
Ray, Dr. Saradish 
Swamy, Shri Sivamurthi 
Umanath. Shri 
Utiya. Shri 
Venkaish, Shri Kolla 
Viahram Prasad. Shri 
yaahpal Singh, Shri 

Mr. Speaker: The result of the 
division is: 

Mr. Speaker: The question is: 

Ayes: 121; 
Noes: 24; 

The motion was adopted. 

Mr. Speaker: The question is: 

"That Clauses 1 to 3, the 
Schedule, the Enacting Formula 
and the Title stand part of the 
Bql." 

The motion was adopted. 

Clauses 1 to 3, the Schedule, the 
Enacting Formula and the Title were 

added to the Bill. 

Shri B. R. Bhagat: I beg to move: 

"That the 'Bill be passed." 

"That the Bill be passed." 

The motion was adopted. 

13.20 brs. 

JAYANTI SffiPPING COMPANY 
(TAKING OVER OF MANAGE-
MENT) BILL. 

Mr. Speaker: Shri Biren Dutt is not 
present I am told. 

Shri Bari Vishnu Kamath (Hoshan-
gabad): On a point of order with 
regard to this Bill. 

Mr. Speaker: We have not yet takel\ 
it up. 

Shri Bari Vishnu Kamath: That is 
why we cannot take it up. I have 
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no desire whatsoever to delay the 
passage of this Bill, but I think it is 
your anxiety as well as the anxiety 
of the House, to ensure that the Trea-
sury Benches no less than the private 
Members on this side or that side of 
the House. . . -

Mr. Speaker: There is one appeal I 
have to make to the hon. House, that 
when we take so long a time in these 
n:iscellaneous discussions, we should 
SIt a little longer so that we can do 
some legislative business also. 

Shri K. N. Tiwary (Bagaha): Sir, 
you have maintained that when there 
is no business, there could be nO point 
of order. What is the business befOre 
the House on which this point of 
order is raised? 

Mr. Speaker: He says that the Hou.;e 
could not proceed with this Bill. 

'l' Nt .. ;n(lQUt (omrr): ~ 
~~, ;;r;r ijra-tr if; W1it 'li't{ ~ 
~r ~ ~, ciT ~ 'lTlti!: m'Ii mh ~ 
m if ~? 

What is he saying? 

Mr. Speaker: He says that this c~uld 
not be proceeded with. 

Shri lIarl Vishnu Kamath: I am 
in possession of the House. I was sub_ 
mitting in all humility that the rUles 
should cover the procedure of this 
House as long as they are enforced, 
whether it concerns the Treasury 
Benches opposite or the private mem-
bers of the Ruling Party of the Op-
position Party, there is equality be-
fore the rules just as equality before 
law. There was the broad hint that 
was given yesterday by you that the 
Minister would have the wisdom to 
comply with the rules and regularise 
what was irregular. Yesterday, I am 
sorry, I could not put my finger and 
spot the rule and so I quoted from 
memory but then you perhaps 
thought that it was not enough and 
so you over-ruled the objection. May 

I, therefore, invite your attention to 
rUle 68: 

"The order of the President 
granting Or withhOlding the sanc-
tIOn or- recommendation to tne 
mtroduction or consideration of a 
Bill shall be commumcated to ~he 
Secretary by the Minister C011-
cerned in writing." 

Mark these words, Sir; -they are so 
comprehenslve--granting or withhold_ 
mg the sanction or recommendation to 
the introduction or consideration-and 
then it shall be in 'writing'. You were 
pleased to allow a letter written by 
somebody-I do not know-and the 
Minister read it. We did not see the 
letter ourselves. It is established i.Il 
the procedure of the House that e~w"1 
Member should have it; it is there in 
all the money Bills and Financial 
Bills; we get it printed or cyclostyl-
ed if there is no time-the copy 
of the letter from the President 
sanctioning it and communicated by 
~he Minister to the Secretary; we get 
It every time. Here, you only saw it. 
I have full confidence in you; there 
IS no question on that point; we have 
the fullest confidence possible on this 
earth in you. But still we have not 
seen that letter of the President. At 
first it was said they would need no 
money, then they said ten 1akhs but 
afterwards they said one lakh. What 
the President was apprized of, God 
only knows and he only knows. In 
these circumstances, unless there is a 
formal communication from the Mi-
nister to the Secretary that the Pre-
sident had recommended considera-
tion Of this Bill, I am afraid we can-
not consider it unless of course, you 
allow it; you are supreme here en-
sconced in that high chair below the 
limpid, mellow light, you can do 
whatever you like, but still I submit 
that unless you waive or suspend 
this rule, it is not possible. There 
is no. loopholE' as in regard to 
the other matter, as yOU said the other 
day; there is no escape for you; there 
is no loophole. You have got to up-
hold thIS rule. 
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Mr. Speaker: This question was 
raised yesterday. 

Shri Bari Vishnu Kamath: This 
rule was not quoted. 

Mr. Speaker: It is not necessary. 
- After a decision has been taken, it 

cannot be raised again. It has al-
ready been decided. The Minister 
placed it before the House. 

Shri Hari Vishnu Kamatb: I do not 
know; it is not before the House; I 
have not seen it myself. 

Mr. Speaker: If he did not quote 
one rule, it is not necessary it should 
be done again. Because he had not had 
the advantage of having that rule be-
fore him at that time I cannot reopen 
it-. ... Unterro:ptions.) 

Shri Bari Vishnu Kamath: May I 
take it that the House can take it in 
future 

Mr. Speaker: The han. Member 
raised a question; it was decided. He 
cannot come up again saying that he 
had not had the benefit of that rule 
at thm time. 

Now, three hours were aUotted but 
we exceeded that time and we have 
taken three hours and 55 minutes. 

Sbri; Had VUdmu Kamatb: I have 
not spoken; it is very unfair. 

Mr. Speaker: 1 can extend the time 
for a Bill only by one hour . . . 
(InteTTuptions.) The one hour that I 
had in my hand had already been 
taken; I cannot extend the time. The 
I:!ouse only can do so. 

Shri Hari Vishnu Kamath: You will 
recall that on the Delhi Administra-
tion BiII, only two hours were allotted 
but We ~at the whole day and took 
much time beyond the allotted time. 

Ml:. Spealit!r; It ie the privHege of 
the y~§I!. 

"1..-1 Il .. h Vimu IJmalJJ: You 
al"wa-ys. g.uide the Rouse. 

All the sections of the House want 
the time to be extended. 

The Mblister of Parliamentary 
Aifairs and Communications (Shri 
Satya Narayan Sinha): Sir, in the 
Business Advisory Committee you pre-
side and the Committee allotted this 
time. The report comes before the 
House and the House approved it. It 
is always your prerogative to give one 
hour more. We have all agreed in 
that Committee that if you find that 
the discussion on some BiII is not 
adequate. you can extend the time by 
one hour. But beyond one hour, I 
submit, you have also no authority to 
extend unless the Hause itself wants. 
Beyond that time, it is not the pre-
rogative of the Speaker. 

Mr. Speaker: That is what I have 
said; it could not be extended. The 
one hour that I had, that also had been 
exhausted. 

Shri Hari Vishnu Kamalli: Yester-
day, we began at five minutes past 
two. • Mr. Speaker: We have taken three 
hours and 55 minutes. 

Shri Hari Vishnu Kamath: You 
cannot count the time taken on points 
Of -order. Another one hour should 
be given .... (InterTuptions.) 

Mr. Speaker: Three hours had been 
allotted and 3 hours 55 minutes had 
been taken. I can only put it to the 
House; I cannot extend the time my-
self. 

Shri Bati Vishnu Kamath: It is 
only gagging the Members; I am SOrIY 
to say so. 

Shri Satya Narayan Sinha.: If the 
time is extended by half an hour, we 
have no objection. 

Shl'i Vasudevan Nair (Ambala-
puzba): But it will be taken by the 
Minister; he has to reply to the main 
PIIwts ~aised. 

MI. J1iplu>r; Lo <he JIou,," Al1~(!(!

able ~o h.~v~ n:tit an hour w ti.e pr:-
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vate Members and then to have the 
Minister's reply? Is it agreed? 

~T ~ ~~ C1ih:) 'l;f64t1 

~~, if ll;~ &<l"'W1r 'fiT ~!R '3OHT 
~iH ~ I if f'I'TTi'p,~'R 'fiT, ~;;r.ti:f~ 

'fiT lfm<1 W '$T ~ I m'l ~T <1ff 'fil 
~., "frfuro: I 

!IfS-lf~ 1'\"[R1.f: ll;:;r;f·ife: >f;m ? 

'" ~ ~~ : ~>f f<w<1'Ti" 'R: '>fT 
<r~ ~ ~f ~, if ~T ~ f!; ~ 
~T lJ:<'<1off WI '>!"Til I mil" <1ff if; ~<:'IT 

~., "flf~ oiR f1:!;>: ~ff 'l"rt ;:r o;rq-ojT 

~ 'l<'\ T ~TfU-D: I 

if 'l;fr'l '<iT r;:n., Ff'I'T ~oo 340 

'fi"f 'l;fr.: f~'fT 'fr~ ~, '>fT ~"f 

~<m: ~ : 

"At any time after a motion has 
been made a member may move 
that the debate on the motion be 
adjourned." 

"At any stage of a Bill which is 
under discussion in the House, a 
motion that the debate on the Bill 
be adjourned may be moved with 
the consent of the Speaker." 

1f m'l~~ lft<r <:~~, ~ 
'fa<:'IT ~ ~ f!; l!>oT il if fwFiPT 'Iin:'ll-
m o;m!i,;mn-, '>ft ~f fiTfi:rq 
'Fl'<RT if; l(il,f;m ~e~, ..... . 

~ ~~~: o;rm ~ 
~ ~ ~ 'fil ~f 'IWfT ~ 
~,eft 'Ii! WfiIT.m..r ~q ~~ I 

tSil' I'\",! fi:Iqtf : 1t ~ W ~T 
~, ~ '1'- 'fT<'f ~r ~ I 

~"8:~;~~"f 
~\~I 

tSil' I'\",! ~i: 1f lffiIIT <RIT ~ 
~ f~ 'flit ~ff ~ ~T If,~f fif;l:lT 
~ I l!>oT if ~ fwFiPT ~ m'fi 

~fu<rr 'fiT~ ~If-(Olf ~~'" 
"fTlf.t WI ~f I 

il ~ tf.!;w~~~T, 
~ip;r'54o:n",:rrllil1fUi""" 'liT f.!;m ~, ~;;iT .. f<r<n-
<1"lf ~ 'fQ <1ff ~T 'i§r<f lIT «T~[
~ 'Ii't$: ~if;'f1'fit.m-1 
~R ~€t <rTCT ~T lII?: ~ ~ f~ 
it;<;r lI'a"r..- 11'~I"I"1 if fif"'f <mill" 'fif; tf 
fif; "~ ~ m<m: <f;;rr <ir f~ 
~~~it~~1 ~:a-;;~[ 
f~ m if; fir.rrq; ~ ~ I1"'T<: 

If,f11'f>"f lII?: ~," ~t <rr~ it ~'i§ ~I"
~, m>T 'Ii! ~ ~ : 

"There have to be extradition 
orders if Dr. Toja is in France. 
We have no such treaty with 
France." 

~,'l;f0ll"1ff ~~, iI{.'1 lII?: ~ 
~, 1ti't lII?: ~ f~r ~f f~:;rq m<m: 
a-:;rr w ~ it .,.~ if crr Q?<mfite 
l"Rf if ~f'f f~ ~r <1'" ~T f'T<'lCTT<: 
~ if; fuQ: ..... (Gl:fq'llO\' ) 

WQm' I'\"i[~ : o;r<r ~ lJiT ~ il 
~~ ~ a: Wfi<fT 

~ ~'! f<'{l'l'lf: ~ 11"it~, 
1t~ ~~~ I 

~ I'\"~m: '>f[;ft;;r ~ 
if@ ~ ~ m'l '3OnH· ... 

tSil' "l! ~q: 't<:r~~ ~~ if@ 
~? .... (~O\') I 

The MiDister of TraDS})ort, Aviation, 
Shipping and Tourism (Slu'i 8aDjiva 
lIiet1dy); He does not give Us a chance 
to reply. He m"ke~ some wild allega-
tions. (Interrup£iIlTl;) . 
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"'" q,! fioI'qq : ~~ f.roi<;r wm 
'flIl ~ 7 1& ~T if.\" ~ ~ ~~ 
~ f1f>1IT ~ f~r it Wfr<r 

Mr. Speaker: At any time a motion 
can be moved. The rule says that at 
any stage it can be moved; what shall 
I do? 

'flit .~? om: 1tu ~i:ic: 

~ fum~1 

Mr. Speaker: The motion is: 

"That further discussion on this 
Bill be adjourned." 

Shri Shivaji Rao S. 'Deshmukh (Par-
bhani) : Before yOU put it to the 
House, I want to request you to see 
that you have got your discretion to 
refuse to put a motion if it is an abuse 
of th~ power to move Mr closure. 

8hri Tyagi (Dehradun): I have an 
objection. It is in contradistiction to 
the decision we have taken. We have 
taken a decision that we discuss it 
half an hour more and then the reply 
should be given. This motion goes 
immediately against the decision which 
we have taken just now. 

Mr. Speaker: I am putting it to the 
House. The question is: 

Division No. 171 

Banerjee. Shri S. M. 
Chatterjee, Shri H. P. 
Gupta, Shri Indrajit 
Gupta, Shri Kashi Ram 
Kandappan, Shri 
Kapur Singh, Shri 
Limaye, Shri Madhu 

Abdul Rashid. Bakhshi 
Alva, Shri Joachim 
Bal Krishna Singh, Shri 
Balmiki. Shri 
Basappa, Shri 
Bhakt Darshan, Shri 
Bhanu Prakash Singh. Shri 
Bhattacharyya, Shri C. K. 
Bitcodrs Bahadur Singh, Shri 
Borooah. Shri P. C. 
Brij Raj Singh. Shri 
Chakraverti, Shri P. R. 
Chanda, Shrimati Jyotsna 
Chaudhuri, Shri D. S. 
Chuni Lal. Sbri 
Daljit Singh, Shri 
Das. Shri B. K. 
Da89. Shri C. 
Deshmukb, Shri Sbivaji Roa S. 
Elayaperumal. Shri 
Ganapati Ram. Shri 
Gandhi. Shri V. B. 
Hem Raj, Shri 
Himatsingka. Shri 
Jedhe. Shri 
Jena, Shrl 

"That further discussion on the 
Bill be adjourned." 

The Lok Sabha divided: 

AYES 

Lobia. Dr. Ram Manohar 
Nair, Shri Vasudcvan 
Rajaram, Shri 
Roy, Dr. Saradish 
Shinkre, Shri 
SwamY. Shri Sivamurthi 

NOES 

Karni SinghH, Shri 
Khanna, Shri Mehr Chand 
Krishna, Shri M. R. 
Lalit Sen, Shri 
Laskar, Shri N. R. 
Mahadeva Prasad, Dr. 
Man_len, Shri 
MandaI. Dr. P. 
MandaI, Shri J. 
Maniyangadan, Shri 
Maruthiah, Shri 
Mehdi, Shri S. A. 
Mehrotra. Shri Brai Bihari 
Minimata. Shrimati 
Mukerjee. Shrimati Sharda 
Muozni. Shri David 
Pandey, Shri Viahwa Nath 
Panna Lal, Shri 
Parashar, Shri 
Pratap Singh, Shri 
Raju, Sbri D. B. 
Rane. Shri 
Rao, Shri Jaganatba 
Reddy, Shrimati Yashoda 
Sadhu Ram, Shri 
Saba, Dr. S. K. 

[13.35 hra 

Umanath. Shri 
Utiya, Shri 
Venkaiah, Shri Kalla 
Vishram Prasad, Shri 
Warior, Shri 
Yashpal Singh, Shri 

Samanta, Shri S. C. 
Sen, Shri P. G. 
Shah, Shrimati Jayaben 
Shankaraiya, Shri 
Sheo Narain, Shri 
Sbree Narayan Das. Shri 
Shukla, Shri Vidya Charan 
Siddananjappa, Shri 
Sidheshwar Prasad, Shri 
Singh, Shri D. 1:'1. 
Si~gh. Shri K. K. 
Sinha, Shrimati Ramdulari 
Sinhasan Singh, Shri 
Sivappragghassan, Shri Ku. 
Snatak. Shri Nardeo 
Sonavane, Shri 
Suma t Prasad, Shri 
Swamy, Shri Sivamurthi 
Tahir, Shri Mohammad 
Tiwary, Shri K. N. 
Tyagi. Shri 
Uikey, Shri 
Ulaka. Shri Ramachandra 
Venkatasubbaiah, Shri P. 
Virbhadra Singh, Shri 
Yadava, Shri B. P. 
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Mr. Speaker: The result of the 
uivision is: Ayes 19; Noes 78 

The motion was negatived. 

-SOO Thirumala Rao: My vote is 
not registered at all. 

Mr. Speaker: Shri Kamath. 

Shri Hari Vishnu Kamath: Mr. 
Speaker, Sir the Bill before the House 
is one of tt,ose Bills which seldom 
come before the Parliament. 

13.34 hrS. 

[MR. DEPUTY-SPEAKER in the Chair] 

The Biil casts a sadly revealing, 
lurid and almost agonizing light on the 
reckless manner in which the Govern-
ml'nt and its predecessors enjoying a 
moribund conscience for public money 
have played ducks and drakes with 
the poor Indian tax-payers' money. 
The Statement of Objects and Reasons 
itself is adequate to convict the Gov-
ernment of profound negligence or a 
near criminal collusion with a buccan-
ner in the grand style. The statement 
reads as follows: 

"For sometime past, complaints 
had been made, both in the Parlia-
ment and outside, against the 
management of this company . 

Now, a series of crimes ·follow-

"alleging mismanagement, mis-
use of company's funds, leakage of 
foreign exchange non-deposit-
of Provident Fund 'and income-tax 
deductions, non-payment of bills 
for supplies and services, non-
payment Of salaries and family 
allotments, non-payment of premia 
for insurance of ships and so on." 

It is not c.omplete. It is so on and so 
forth. I do not know what the full 
list will contain. 

"An Enquiry Committee was ap-
llointed to go into these complaints, 
but they could not make much head-
way due to the non-co-operation of the 
company." The committee was ap-
pointed very late in the day. It was 
3uggested by the Board of Control at 
that time-lend me both your ears if 
you can-that the committee should 
be assisted by a CBI expert and also, 
I·believe by a nominee or a represen-
tative of' the Comptroller and Auditor_ 
General. This was not hee!ied. 

Long before that, I believe it was 
sometime in April-I wrote to the 
Prime Minister, and sent her some 
photostat copies, documents, which 
showed the underhand dealings bet-
ween a Japanese firm and this shipping 
adventurer, Dr. Dharma Teja of the 
Jayanti Shipping Company. I sent a 
letter in April, but I am sorry to say 
that unlike her' father who used to 
acknowledge the receipt of the letters 
immediately, within 24 hours or 48 
hours, I did not get even an acknow-
ledgment for nearly three weeks or 
more. I sent her a reminder, and then 
,she expressed regret for the delay. 
This is what she wrote on the 19th 
May: 

"Your letter of the 16th May-
I wrote reminding her again on the 
16th May-

"and I have received the docu-
ments you sent." 
Then she gave a plausible reason 

for the delay . . . 

''1 should have acknowledged 
your letter immediately but the 
delay was because I wanted to 
·find out more about the case before 
replying 

She could have acknowledged the 
letter and then she could have sent 
her reply later on. She said: 

"I understand that the Trans-
port Ministry .... " 

That is, Mr. Reddy's Ministry-

"is examining the matter-

'Shri Thirumala 'Rao wan_ to '<ate fOr 'NOES'. 
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[Shri Hari Vishnu Kamath] 
that was about the photostat docu-
ments sent to her-

"with the assistance of the ap-
propriate police agencies of the 
Home Ministry." 
Shri Sanjiva Reddy: That was In 

July? 
Sbri Hari Vishnu Kamath: On the 

19th May. I wrote to her on the 16th 
May reminding her of what I had sent 
in April. She wrote a reply saying it 
was being investigated into. I would 
like to know whether the investigation 
has been completed and with what 
result. Now, a demand has come from 
all sides of the House, that because 
that committee was not a Commission 
of Inquiry, Dr. Dharma Teja and 
others could go Iscot-free and they 
could even defy the summons 
of the committee and then go away to 
a foreign country. In the other place-
I do not mention the Rajya Sabha by 
name--there was a demllild made 
by a Member thaf his passport 
should be impounded. We have 
done It beftlre, I believe in the 
caSe of Sheikh Abdullah in a different 
context. Why was it not done, when 
there were so many complaints and 
charges on the files of Government? 

Shri Sham Lal Saraf (Jammu and 
Kashmir): It is said, he is a French 
national. 

Sbri Hari Vishnu Kamath: He holds 
an Indian passport also, I am told-
multiple nationality, perhaps! The 
member of the Rajya Sabha did make 
that demand, but nothing was done. 
I am sorry to say the planned plunder 
Of the public exchequer through a 
conspiratorial alliance between this 
grand adventurer of the shipping com-
pany and certa\fi high-l<P5 in the ad-
ministration stinks to high heaven. It 
has sky-rocketed and reached colossal 
proportions. 

Yesterday Gen. Kaul's name was 
mentioned. He used to get a salary of 
Rs. 8,000 a month-Rs. 4,000 net after 
tax deductions. He used to stay here 
in Ambassador Hotel, all bills paid. 
The poor Indian tax-payer had to pay 
all tbese things. When Gen. B. M. 

etc. Bill 

Kaul-I think his initials are B.M.-
was apPOinted, I have reasons to be-
lieve at the request of the then Prime 
Minister Mr. Nehru himself made to 
Dr. Teja, Gen. Kaul was as ignorant 
of shipping as he was of war when he 
was appointed General Commander of 
NEFA. I remember when a question 
was put in this House in November, 
1962 about his active field experience 
the Prime Minister scratched his head 
-perhaps he was trying to recollect 
his thoughts-and said, "Yes; he was a 
Military Attache in our Embassy in 
Washington and somewhere in Ran-
goon also before that." But he had 
no war expe,ience as such. That is 
why the debacle took place. He lost a 
big battle but won a fat job. He was 
equally ignorant of shipping, when he 
was appointed as personal adviser to 
Dr. Teja, but all his salaries were paid 
OUt of the funds of the company. 

n is not only one Kaul that has been 
conn~ted with this company, but 

there is another high-placed Kaul. I 
am sorry to say this, but in the public 
interest, in the highest national inte-
rest I wish to bring it before the 
House. Before that, it strikes me--
the great man he was our former 
Prime Minister, Jawaha~lal Nehru; he 
was great in India and all over the 
world-if We read his autobiography, 
we find that he was also ancestrally a 
Kaul. Because there was a nehar--
a canal-by the side of his ancestral 
house in Kashmir his ancestor was 
called Nehru. ' 

Shri Sham Lal Saraf: That canal 
was dug out in Agra, where the House 
was. 

Shri Dari Vishnu Kamath: Wher-
ever it was. I do not want to forge 
any links in the chain, but his ance-
stors were Kauls. It is strange that 
OUr Embassy in Moscow should place 
orders for anything they . want not 
with the Government, but with this 
private shipping company. I have a 
photostat copy Of a letter written by 
Ranjit Teja-Mrs. Dharma Teja-to 
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Captain Kothawala, the representa-
tive of the Jayanti Shipping Com-
pany in Tokyo. It is not v'ery long; 
I will read it in full. This is dated 4th 
November, 1963. If you so direct me, 
Sir, I will lay it on the Table. It says: 

"Dear Captain Kothawala, 

Could you kindly buy the fol-
lowing two items and parcel 
them by air to our Indian 
AmbassadOr at Moscow at th(> 
following address: 

His Excellency Amb~ssador 
T. N. Kaul, Indian Embassy, 
Moscow, USSR." 

(Interruptions). Ambassadors are all 
Excellencies, whether our ambassadors 
or foreign; I am sorry if the hon. mem_ 
ber does not know it. 

What are the two items, Sir? 
They are: 

"1. A portable loudspeaker 
microphone for 220 volts and 127 
volts (adjustable voltage if pos-
sible). This is needed for con-
certs and variety shows the Indian 
Embassy put up. Try to get one 
that will reproduce human voice 
well. 

2. A movie projector of 8 mm. 

Please buy them as soon as you can 
and airmail them to him. 

Dr. Teja and I will be in Moscow 
from 7th November to 17th Nov-
ember and spend another 3 days 
in Europe. Then Dr. Teja will be 
back in New York. 

With best wishes to you and your 
wife", etc. 

There is an acknowledgment in-
directly by Mr. T. N. Kaul, our former 
Ambassador in Moscow. Now he is 
very close, almost a confidant of the 
Prime Minister herself. I do not 
know what position he occupies in the 
Ministry, but I believe he is almost a 
confidant of the Prime Minister. On 
the 27th April 1964, some six months 
after the above letter was written, 
Mr: T. N. Kaul wrote a letter to Cap-

tain Kothawala, which reads as 
follows: 

"Dear Captain Kothawala, 

Thank you for your letter of 
17th April and the English instruc-
tion book for the Elmo projector. 
I am afraid it is not working pro-
perly and I do not know what is 
wrong with it. 

I hav~ not been able to use the 
amplifier for want of instructions. 

Actually it is not the thing I want-
ed, but I shall discuss it with Dr. 
Teja when he comes here." 

Just imagine Sir, the Ambassador 
discussing w;'th Dr. Teja what ht' 
wanted for the Embassy or for him-
self, I do not know. It can be checked 
up by the CBI or by somebody. 

An ·hon. Member: He must have 
paid for it. 

Shri Bari Vishnu Kamath: Even 
then, why should our Embassy arrang(> 
with a private company to supply 
what it wants? 

Mr. Deputy-Speaker: What has this 
to do with the Bill? 

Shri Hari Vishnu Kamath: This Bill 
has thrown lurid light on the high 
level cO:1spiracy between Jayanti 
Shipping Company and the high-ups in 
the administration of the Government. 
Mr. Thirumala Rao yesterday.·said-
you were here, Sir, perhaps in the 
Chair or below, I do not remember-
that Dr. Teja was a good man to start 
with, but he fell in bad company. He 
became friendly with the Prime Minis-
ter and other Ministers and since then 
something happened. I do not want to 
go into details. When he became 
friendly with the Prime Minister and 
other Ministers, what planned plunder 
of the public exchequer has taken 
place, I would like to tell you. There 
is another very revealing letter. 

An BOD. Member: How did you 
get it? 
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Shri Hari Visbnu Kamath: Just as 
I got the CEl report, so did I get this 
also. 

Sir, Gen. Kaul's name was mention-
ed yesterday. The other Kaul may not 

be in the company, but this Kaul is in 
the company. It is very wrong that 
our Embassy should deal with a pri-
vate company for small things. A 
check should be made where the am-
plifier and movie projector are today, 
whether they are with the Embassy or 
with Shri Kaul. Why shoule he get 
it from Dr. Teja and not from the 
Government itself? The External 
Affairs Ministry is here; he could 
have referred to it whatever he want-
ed. 

Shri Kapur Singh (Ludhiana): He 
\'\fanted it from Mrs. Teja not from 
Dr. Teja. ' 

Shri Sanjiva Reddy: For a bachelor 
it is worse. 

Shri Bari Vishnu Kamath: Now, Sir, 
J. Dharma Teja has written on Nov-
ember 18. 1963 from Ashoka Hotel 
here like this: • 

"Dear Capt. Maneck: 
Give the enclosed letter t.o 

Mr. Matsushita or Mr. Sa to .... " 

-not the Prime Minister but some-
body else, because the Japanese 
Prime Minister is also Mr. Sato-

" .... and see to it that they give 
you One Million Yen." 

For what? He writes: 

" .... Give these Yen to Gen. 
Kaul. I do not want Gen. Kaul 
to ask for this from Matsushita 
himself." 

I do not know what the exchange rate 
is. Then he has thanked him for the 
good work-this good work of getting 
the Yen and passing them on to Gen. 
Kaul, the very good work he was 
doing. 

Now, Sir, that is the grand con-
spiracy that has worked to the detri-

ment, to the planned plunder of the 
public exchequer over these years. 

What has the Government done, 
during these years? During the last 
few months. when it came to their 
notice, what they did was to have a 
committee, but without any powers 
under the Commission of Inquiry Act. 
The Committee could not do anything. 
I learn from reliable sources that they 
did not have the powers of summon-
ing him, and without let or hind-
ranee .... 

Mr. Deputy-Speaker: The han. 
Member should try to conclude noW. 

Shri Hari Vishnu Kamath: Sir, you 
may go On ringing the Bell. but I 
will take three or four minutes more. 

I am sorry 'to say this. The Ship-
ping Corporation of India. the manag-
ing agents, they have listed this. It 
is a lurid document. I do not kno .... 
how after this anybody who has had 
anything to do with this company, the 
grand adventurer himself and those 
who were in collusion with him, can 
go about without hanging his head 
in shame. It is only in our country 
that this kind of thing can happen. 
Some heads should have rolled by 
now, but they do not roll, they roll 
on the red carpet. I am sure, if a 
Commission of Inquiry is appointed 
with the fullest powers, with the 
assistance of CBI, Interpol and other 
agencies, many mare facts will come 
to light. The Shipping Corporation 
itself-it is our Own Corporation-has 
said in its report: 

''Further inquiries by the 
Managing Agents are continuing 
and more facts may come to 
light." 

It is their own wording. So far what 
facts have come to light? Then they 
say: 

"However, the data already col-
lected reveal that the funds in-
volved in the misappropriations 
etc. add up to a substantial 
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amount of the order of Rs. 294' 31 
lakhs ...... " 

That is, nearly Rs. 3 crores ..... . 

Mr. Deputy-Speaker: The han. Mem-
ber should conclude now. 

Shri Hari Vishnu Kamath: Sir, this 
is a very important issue. Once ill 
a generation, so to say . . . 

Mr. Deputy-Speaker: The time is 
limited. You must clOSe now. 

Shri Sanjiva Reddy: It is all repeti· 
tion. This was said by Shri Madhu 
Limaye and it was placed on the 
Table. . 

Shri Hari Vishnu Kamath: It was 
not read out at all. Why are you 
afraid of this being read out? 

Shri Sanjiva Reddy: Some of these 
things I placed on the Table mYSelf? 
They have come to light. I agree. I 
have only said, please do not repeat. 

Shri Bari Vishnu Kamath: I am 
not repeating at all. Nobody has said 
it in this House before. I have been in 
the House all the time; you have not 
been. 

Mr. Deputy-Speaker: Order, order. 

Shri Bari Vishnu Kamath: Sir, why 
don't you call him to order? Are you 
afraid of calling him to order? 

Shri Sanjiva 'Reddy: I am not order-
ing at all. 

Shri Bari Vishnu Kamath: You in-
.terrupted me. Sir, when the CBI 
report was here, the Speaker permit-
ted me to go beyond the time limit 
and I hope you will emulate his 
example. Here is a cesspool of cor-
ruption, and you want to cal! me to 
order ...... (Interruptions). 

8hri J. B. Kripalani (Amroha): Sir, 
if this document has been placed on 
the Table, it should be distributed to 
all of us so that we may be able to 
read it and see what is contained in 
it. It is very strange that such a very 
important .document has not been 

given to us. The documents are !lot 
before us and we are discussing this. 

Mr. Deputy-Speaker: The Govern-
ment must demand, otherwise I can-
not. ..... 

Shri Hari. Vishnu Kamath: If it is 
going to be circulated to Members I 
do not want to take the time of the 
House. These are very important 
things. 

Mr. Deputy-Speaker: Please filuEh. 

8hri Hari Vishnu Kamath: am 
going to finish, sometime I must 
finish. If you do not allow me now, 
I will speak On my amendments. I 
have tabled a number of amendments. 

Shri J. B. KripaIani: Why are the 
Government not distributing docu-
ments given by their own agency? 

8hri Bari Vishnu Kamath: If that 
is going to be circulated ..... . 

Mr. Deputy-Speaker: Unless it is 
demanded by the Government I can-
not allow. 

Shri J. B. Kripalani: What has the 
Government to do with it? 

o.:ft ~ 'f~ : ~ <IT f'i§'TRT 
~T?fr 1 

Shri Hari Vishnu Kamath: May I 
recall, Sir, what happened on the 3rd 
March, 1965. The Government object-
ed to the CBI report being placed on 
the Table. Shri Swaran Singh made 
a rigmarole of a speech opposing the 
placing of the CBI Report On the 
Table. In spite of the Government's 
opposition, the HouSe wanted it. Even 
my colleague, Shri Sinhasan Singh of 
the Congress Party demanded it. 
That is why it was placed on the 
Table. 

Mr. Deputy-Speaker: I will see the 
rules. 

Shri Bari Vishnu Kamath: You 
have been so long Deputy Chairman 
in the other place and Deputy Speaker 
here, and you do not know the rulps? 
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Shri Rajaram (Krishnagiri): 
collected it through FBI. 

He 

Smi Bati Vishnu Kamatb: I plead 
guilty to the charge. I col'etced willt 
the help of CBI, FBI, Interpol and all 
these agencies .... 

8mi J. B. KripalaDi.: They are more 
patriotic than the Crllvernment. 

Shri Bari Vishnu Kamatb: The 
Government has lost the sense of 
shame. Here things happen, here is 
a cesspool of corruption and they sit 
on the Treasury Benches without 
batting an eyelid. Here it is said that 
these things add up to a substantial 
amount of the order of Rs. 294'91 
lakhs-nearly Rs. 3 crores-interest On 
this account being extra-interest is 
not included-and most of it in 
foreign currency. Look how much we 
have been cheated in foreign curre-
ncy. How much of this is deposited in 
foreign banks, in the number accounts 
in Swiss banks, we do not know. The 
Finance 'Minister told Us before, 
earlier in this House, that the number 
accounts in Swiss banks, in which 
Hitler and the Nazis too dealt, clm 
never be unearthed. I do not know 
how much haS been deposited in this 
way, how much our POOr country has 
been depriVed of, cheated of, robbed 
and plundered. These facts are 
brought to light by the Shipping Cor-
poration. They say that more will 
come to light later on and inquiries 
will reveal them. These are the few 
facts that they have garnered. Sir, as 
you have decided not to circulate this 
to the Members of the House, I am 
constrained to read these few lines. 
Here it is said: 

(1) ,Borrowing of dollars 1'2 mil-
lion from Mitsubishi Interna-
tional Corporation in 1964 in 
the name of the company, but 
misappropriated by Dr. Teja 
as his personal money ..... . 
(1nte1Tuption. ) 

I ,am not saying this, this is said by 
the Shipping Corporation. 

Mr. Deputy-Speaker: Yesterday it 
was referred to by Dr. Lohia. 

Shri Bari Vishnu Kamath: The next 
one is: 

(2) 1 Sh. per DWT charter hire 
of "Chandragupta Jayanti" 
taken by Dr. Teja personally 
for 19 months. 

(3) Amount of Dollars 486906 
stated by Am-Indo, New 
York, as paid to Mitsubishi 
Heavy Industries, but not re-
ceived by Mitsubishi. 

(4) Amount of Dollars 95126 
stated by Am-Indo, New 
York, as paid to Mitsubishi 
Shoji Kaisha of Tokyo, but 
not received by Mitsubishi 
Shoji." 

Then, £ 110,000 claimed by Dr. Teja 
to haVe been paid as part payment for 
purchase of Adi Jayanti to the sellers, 
but not actually paid by him. Then, 
secret commissions received by Dr. 
Teja from Mitsubishi Heavy In-
dustries personally or through nomi-
nees .. '" 

An hon. Member: It was all men-
tioned yesteIday. 

Shri Bari VishDu Kamatb: If some 
one has mentioned, I will not read it. 

Mr. Deputy-Speaker: He should 
conclude now. 

Shri Bari Vishnu Kamatb: I will 
wind up in 'three minutes. 

Yesterday, there was a reference 
by my hon. friend, Dr. Lohia, to Dr. 
Teja's presence in 'Tashkent and there 
was a clarification by Shri Swaran 
Singh. Perhaps, there was a slight 
lapse of memory somehere. But it is 
a fact that ten days before-this can 
be checked from the records of the 
Company at Delhi, at their Jorbag 
office, Dr. Teja was in Moscow; not 
when Shastriji was there, but a few 
days - before. He had gone to Moscow 
and from there he wrote to his office 
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here, of course a few days before the 
Tashkent Agreement. There was a 
slight error, there was a slight mis-
take of which much was made by 
Shri Swaran Singh. 

I will now come to the end and 
wind up my speech. I will take up 
other matters when I move the 
amendments. I would demand, there-
fore, that the Prime Minister give up 
her shilly-shallying and, may I say 
dilly-dallying also, and ensure-yes-
terday the reference to want of extra-
dition treaty with France was an eye-
wash; did We not carry out negotia-
tions with other governments for the 
extradition of Walcott, who is now 
standing trial in Madras?-I do not 
know, but I do hope that President 
De Gaulle will not stand in our way 
that we get hold of that person whom 
even Shri Thiruma1a Rao, a former 
Director, describes as a near criminal. 
who is a plunderer of the exchequer. 
Therefore, I demand, first, that the 
Government appoint a Commission of 
Inquiry under the Commissions of 
Inquiry Act consisting of the highest 
personnel who will inspire confidence, 
assisted by the CBI and Interpol in 
this matter, and nobody who has been 
associated with Dr. Teja himself 
should be allowed to go scotfree. Even 
the provident fund trustees-J am 
sorry to see that our colleague, Shri 
Thirumala Rao was also a provident 
fUnd trustees-must be asked to ex-
plain why the provident fund has not 
been utilized for the purpose for 
which it was intended. That is the 
information I have got. We must get 
a dear account from him and his 
colleagues. Knowing him as I do, I 
am sure he will do it. sooner or later. 
r, therefore, demand that these trans-
actions dating from 1961 should be 
properly accounted for. 

I am given to understand that Dr. 
Subbarayan. who was the Minister "f 
Transport then. was opposed to the.e 
transactions. Yet, it went through. 

Lastly. a person who was working 
on the secret files of Shri lawaharlal 
1502 (Ai)LSD-'1. 

Nehru during his time and after his 
death,-He was dealing with secret 
letters, arranging them, and collecting 
them for historical purposes-a man 
called Rajan, was suddenly drafted by 
the shipping company and e_nployed 
there; he is still employed there. He 
was doing a good job in the Museum. 
I do not know whether he carried any 
letters with him when he went. For-
merly, he was only a stenographer, 
but today he is in that company, work-
ing on a sa'ary of Rs. 2,000 a month. 
These facts are lurid facts. And ! 
would not be surprised if the letters, 
correspondence between Dr. Teja and 
Shri Jawaharlal Nehru have been 
spirited away or have disappeared; 1 
do not know what has happened. 

It is a very sad story, lurid story. 
one of the worst brought to light 
after the CBI episode, and yet the 
Government still continues to sit in 
the treasury benches. I demand that 
they should resign as a token of ato-
nement. Let the party re-elect them 
and let them come to power again. 
But let them come to power again. 
But; let them resign. in the rfirst place, 
as a token Of atonement for the cri-
minal conspiracy, with a buccaneer in 
the grand style. 

Mr. Deputy-Speaker: Shri Sanjiva 
Reddy. 

8M Shinkre (Marmagoa): Since 
for no fault of ours, OUr Group was 
not permitted to take part in this de-
bate, I would request yOU to permit 
us to ask one or two questions. 

MIr. Deputy ... ;Speaker: He may nsk 
one question. 

Shri Shinkre: I want only a clarifi-
cation. Yesterday, while Shri Harish 
Chandra Mathur and some other mem-
bers asked the question repeatedly 
why the Government did not take 
over the company, why they restrict-
ed the take-over to only manage-
ment, the Minister if I heard him 
correctly, said s~mething to the 
effect .... 

8hri Sanjiva Reddy: I will tell wou 
again. Why do you depend on me-
mory? I will answer that point. 
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Shri Shinkre: In this connection, I 
would like to point out that the 
Metal Corporation of India was taken 
over for more or less the same rea-
IOns. At that time, the Govemment 
did not feel any hesitation in taking 
over the whole compan,", nationalising 
It. 

Then, in clause (4), sub-clause (1) 
(d) it is stated: 

"as from the date of tne noti-
fied order, all the properties, 
assets and effects of the company 
shall be deemed to be in the cus-
tOdy of the Board of Control .... " 

I want to know why the word "liabi-
lities" has not been mentioned here. 
Does that mean that Government oniy 
want to take over the assets of the 
company and do not want to take over 
the liabilities? Because, all the liabI-
lities of the company are the moral 
resnonsibility of this Government. I 
am- saying this because Dr. 'feja was 
shreWd enough in projecting the im-
pression all O\'er the coun\~y, "r.d 
abroad too, that this is practica!Iy a 
Government of India enterprise. This 
standing guarantee of the o"d<:!r of 
Rs. 20.25 crores was an easy weapon 
to convince everybody at largc that 
this is really a Government of IndIa 
concern. So, Government cannot shirk 
its responsibility regarding these !la-
bilities. I think the Minister must 
make it clear in his reply that the 
Government will stand by every lia'l,-
lity of this company, which is a bona 
fide liability. 

The third and final point IS that 
the Minister should also enlighten the 
House as to who is morally respon-
.ible or the creation or existence of 
this situation. UIlifortunately, some 
of them belong to this House also. 
J\re they not morally responsIble tor 
Cle growth of tycoom like Dr. T~ja? 
, his point shou~d also be clarified. 

Shri Sanjiva Reddy: I think the 
history of this company was an un-
fortunate history. It was started with 
a very great ideal, the development 

etc. Bill 

of shipping in this country. We were 
short of tonnage and we weI'" depend-
ing on foreign ships. India ha;i to 
develop shipping and great Dfforts 
were being made in that dir~:.tion. I 
am really happy to say that Pandit 
Jaw-ahatlal Nehru himself tuo« 3um~ 
initiative in the matter. He was very 
anxious to build uP the tonnage of 
shipping in this country So that arti-
cles cOllld be carried to India and 
from India under Indian flag. So, 
offers or inducement, were gl\·Cr. to 
shipping companies to build U;:l ton· 
nage. Some companies wanted con-
cessions like interest-free loans and 
other facilities. Here was a comI:-any 
which came forward with a new offer. 

Shri J. B. KrlpaIani: At that time, 
the Prime Minister as warned against 
giving such large sums to one com-
pany which had no standing at all. 

Shrj Sanjr,-a 1teddy: If the hon. 
Member will bear with me fOl a few 
minutes I will explain everytt-ing. 
The sa~\e point was made by some 
Members yesterday also. In fact, Shri 
Mathur referred to the proceedings of 
the House a few years ago and the 
questions and ansWers. If hon. :l.lemb-
ers think that Dr. Teja was given 
a loan when the company was started, 
they are making a mistake. All the 
precautions were taken at the time 
of grant of loan. The grant of 10 per 
cent of the price was on delivery 
when the ship was handed O\'er to ih~ 
representative of the SDFC. He went 
there on behalf of the Government 
and took charge of the ship. It is only 
then that a guarantee of paying 90 
per cent was given to the c.:.mpany 
by the S.D.F.C. . 

8hri J. ,B. KripaIani: Let me ,gain 
inform yOU that the Prime Minister 
considered this Teja as a great genius 
in shipping. 

Shri Sanjiva Reddy: May be so. 

Sir, when a great, elderly leader 
gets up I do not want to stand; I will 
certainly yield to him any number or 
times that he gets up, but I will only 
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appeal to him to wait for a few mi-
nutes and hear me. I have been hear_ 
ing all the speechetl. Of course, when 
an elder leader like him gets up, I 
cannot be standing and blockinl( him 

It may be a matter of opinion and 
whethcT who had high opinicn about 
whom. At times I have a wrollJ opi-
nion about some people and I Jiscovcl 
that they are crooks. We do mak~ 
mistakes about the assessment cf peo·· 
pie. It is quite possible that Dharm:1 
Teja as assessed in a wrong way and 
today we haVe discovered that he is a 
crook. Nobody is anxious '0' Pi otect 
him and say that he is a g:'ea~ mall. 
He gave a fresh and a new idea which 
caught the imagination of Panditj i. 
He wanted to deve'op shippmg. Hi,. 
only interest was that shippmg ir 
India should be developed sO tllat 've 
may not be dependent on foreign flag.', 
coming to India carrying our goods m 
and out of India. That was the noble 
attitude that Panditji took.' UnfortH-
nately, this man did things which 
were wrong. He is a bad man. The 
mistakes he committed and the part 
he played was not known even to the 
directors, let alone Pandit Jawaharlal 
Nehru. The directors of the company 
did not know that this man had some 
secret dealing with so' many different 
companies in different countrieJ. He 
did all this. 

Shri Madhu Limaye placed on the 
Tab'e a report of the Shipping Cor-
poration. It is no secret document. 

Ilft If!! ~li: <l't ;;ilJif;T 2-~ ,,<: 

'flit ~ <:m ? 
Shri Sanjiva Reddy: I placed on the 

Table some things which came to my 
notice earlier. There is absolutelv nO 
secret document. • 

Sbri A. V. Rarbavan (Badagara): 
Why did you not place it on the 
Table? 

Shri Sanjiva Reddy: I am not yield-
ing, Sir If I yielded to Kripalaniii, it 
was a different thing. All the Memb-

ers had the privilege of speak:nf;. 
would appeal to them to hear n'e. 

The serio.us instances wer-e brought 
to my notice. For instance, he took a 
loan from the Mitsubishi FinanL" 
Corporation in America of R,. 90 
lakhs. 

Shri Indrajit Gupta (Calcutta South 
West): Japan, not America. 

Shri Sanjlva Reddy: But just ima-
gine, they did not know that he forged 
a resolution of the Company, gave it 
to the company in America and took 
Rs. 90 lakhs on the basis of a reso~u
tion of the company to the effect that 
the money must be handed over to 
Dr. Teja-not to the Chairman of the 
Company, not to the Company but to 
Dr. Teja. In his personal name he 
took the money and put it in the State 
Bank of Indian in London. Rs. 20 
lakhs were withdrawn and Rs. 70 lakhs 
are still there. He wanted to withdraw 
that. At that stage We took it over, 
went to the court aDd got a stay order 
in a matter of hours. We knew pretty 
well that immediate'y after the com-
pany was taken over he would with-
draw that Rs. 70 lakhs also; so, we 
went to the court and got a stay 
order. It is a civil case. 

About the commission of chartering 
to foreign firm and 15 shillings to be 
credited to the company and one shil-
ling to be credited to his personal ac-
count which means a few lakhs of 
rupees, it is also discovered and I 
placed some time ago that informa-
tion also on the Table of the House. 
A criminal case has aiready been in-
stituted against him. Wherever pos-
sible criminal cases have been insti-
tuted. 

AlI these defects came to our notice 
and these defects were not known 
even to the directors. He was dealing 
'separately, behind the back of the 
directors and everybody, with foreign 
companies in different countries about 
chartering in different countries, about 
Mitsubishi, commission fOr purchasing 
the ships. All these thing, were done 
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by him and Rs. 3 crores were collected 
by him in this manner without the 
company knowing about it. 

All these things came to light only 
after the company was taken over. 
They were not known because, after 
all, there was only one Government 
representative on the company and he 
was dealing with everything. Every-
body thought that the whole money, 
the share capital, belonged to him 
and Mr. Kulukundis. Therefore the 
other directo!'s ,vh.) had absolutely no 
interest in the company did not rather 
know the nefarious activities of this 
Dr. Teja. 

.shrimati Yashoda Reddy (Kurnool): 
Why are you calling him Dr.? 

Shri Saujiva Reddy: ,I do not know 
whether he is a doctor, but he calls 
himself a doctor and we lose nothing 
by saying that .. 

Anyway, these things came to light. 
Are we keeping quiet? Apart from 
the whOle history of Kaul being ap-
pointed or somebody purchasing a 
transistor .... (Interruption) 

Shri Harl Vishnu Kamath: In col-
I usion, conspiracy. 

Shri Sanjiva Reddy: These things 
will be answered by other people, 
about the Indian Embassy and all 
that; the Transport Ministry cannot 
answer them. 

o.:i\' l'f'! fu1f~ Oi'fT'if ~if ~ ~ 

~ t!~ if I 

Shri Sanjiva Reddy: Perhaps I will 
not be a hIe to answer those small 
things of something being purchased 
and all that. Perhaps the other min-
istries will answer them at the appro-
priate time. 

Shri Hari Vishnu Kamath: You know 
that Shri Venkataraman was sacked 
for taking bush-shirts etc. 

Shri Sanjiva Reddy: Did the Gov-
ernment take any action or not the 
moment we came to know of it? The 
moment there was suspicion we took 
over this company. Within eight days 
we took action, I would remind this 
House, with the permision of the Prime 
Minister. It is not as though the 
Minister concerned or the Transport 
Department took action by itself, 
independently. No. Specifically I with 
the permission of the Prime Minister 
action was taken and a committee 
was appointed within eight days. 

''IT l'f'! f;:rq~: ""10 V:r'!ir~~ i'Rr 
~ m'I>TI 'fOr 'fO~ ~H, <ir m ~ 
'fOr f,P:<ffiR 'Fii 'f~ f'!>llT 'flIT? l!';rr 
~iG'1' .:~ 'fiT ;;rq['if ~ I 

.shri Saujiva Reddy: I am not pre-
pared to yield. I have heard enough 
from Shri Madhu Limaye. I am not 
prepared to yield to him. I have heard 
enough of these charges from him. 
He has been repeating the slogans and 
the same scandals. All that is being 
r'epeated on the floor of this House. I 
am not prepared to hear any more; I 
have heard enough. 

''IT 1f'! fi;rl:(it: .q~r 1'f~ om 
tf,ffiT 'fliT >;IT ~ ~ I 

Mr. Deputy-peaker: Please sit 
down. Hear him noW. 

~ l'f'! fu1f1f: l!'ofi 1'f~ i!r 
'fO~ ~ f'fO if "H'S<'\''' <tm ~ ~ 
AA mm ~S<'\' ~~? 

Shri Sanjiva Reddy: This action was 
taken within eight days with the spe-
cific permission of the Prime Minister. 
I took the file to her and requested her 
that I am taking this action. She said, 
"Go ahead now". The Committee must 
say what is wrong with the company 
if I have to come and say it on .the 
floor ot this House. Who am I to do 
that? What do I know? At least, 
what do many Members know? So, 
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let Shri Sukhtankar and a representa-
tive of the Auditar-General go into it. 
lt was only then that Teja came. Once 
he saw me and I said, ''No, Mr. Teja, 
I cannot say anything hand off what-
ever proposal yOU have, I am prepared 
to have it examined." 

8hri Indrajit Gupta: Why did yoU 
not arrest him? 

Shri Saujiva '"Reddy: There was nO 
question of arresting him. There was 
absolutely nothing before us then ex-
cept the papers given. You cannot 
arrest a person without establishing 
something. I was trying to collect in-
formation to arrest him. It is only 
after collecting information that he can 
be arrested. 

sql 1'('! f\orIrli: ~mw: it ~ 
~ f", ,,!if 'I'l ~ 'I'<: f"flIT ;;nit I 

Shri Ragbunath Singb: (Vat'anasi): 
It is a peculiar procedure adopted by 
him. He has got a chance to ask any 
question in the end, not now. 

Sbri Saujiva Reddy: I had been 
hearing what all they said. They must 
patiently hear me also. It is not as 
though anybody had any soft corner 
for him. We can arrest him, but we 
must first gather the material. Of 
course, the anonymous petitions are 
there. 

no 'U1I: ~i~ <'I1f~T : (~) 
WI' crT ~ ~rf<:<1<'[ lq'f ~T~ I 

Shri Sanjiva Reddy: Hear the 
please. 

Shri Narayan, supposed to be the 
General Manager of this firm, his 
nephew or somebody, had given some 
papers in the office of late Lal Baha-
durji Shastri. But would you believe 
it that the same Shri Narayan writes 
to us again saying that he never gave 
any paper in anybody's office? It is in 
writing. While those petl.tions or alle-
gations are unsigned, the papers sup-
posed to be given to Lal Bahadurji's 

office, which were handed over to the 
Transport Mlllistry after Lal Baha-
durji died, the same man wirtes offi-
cially again under signature that he 
never gave any paper to anybody, not 
even to Lal Bahadurji's office. Here is 
the man who makes the allegations. 
But still We wanted to make use of 
the allegations and inquire into them. 
That is why we appointed a com-
mittee of Shri Sukhtankar and a re-
presentative of the Auditor-General. 
But this Dr. Tej a and his office did 
not co-operate with them. They did 
not give the necessary material and 
the papers. Therefore we said that the 
best way of getting the information 
was to take it over. The preliminary 
information the Government had was 
that there was something Suspicious. 
but unless you took over and had the 
full information, you will not be able 
to prosecute him, civil or criminal. 
Therefore, We had a conference. The 
Cabinet appointed a committee. 

Sbrj Hari Vishnu Kamath: Why not 
appoint a Commission of Inquiry 
straightaway? 

Shri Salljiva Reddy: The Cabinet 
considered this. We had a meeting-
the Finance Minister, the Law Minis-
ter and the Transport Minister. The 
officials also met. We took a decision 
that before we did anything we must 
immediately take it over without giv-
ing him any time So that we might 
get at the truth. You cannot get at the 
truth without looking into the things 
and getting these things. We would not 
have known this that he had secret 
dealings outside India but for our 
snatching these papers and all that. 
There.fore we took this decision. 

One friend has asked: Why is it 
that we have taken five years; why 
is it that it was not nationalised? It 
was discussed in the sub-commilteeo. 
The Law Minister was there. We made 
a mistake in that case and then it was 
stayed in the court. I was in charge 
of that also, the Metal Corporation 
case. Therefore if you wanted to get 
hold of it immediately, without any 
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waste of time, and discover the mis-
take that he had committed the best 
way was to take it over f~r a short 
periOd so that no court will interfere 
and no stay order will be given. 
Ater taking over the Company, if you 
want to nationalise, YOU may do that. 
The Company has to be taken over so 
that we know what is the liability, 
how much he has swindled and where 
are the ships. If, suppose, he had gone 
to the court and if there was a stay 
order, all the ships of this. Company 
numbering about 22 would have be~n 
stayed in different ports; they would 
not have come under our confrol. We 
were anxious to see that the accounts 
and the ships were taken over by Gov-
ernment first, so that we can get at 
the truth and also get the ships run-
ning, earning money. The annual in-
come of the Company is Rs. 3,50,00,000 
and you cannot allow' the ships to be 
impounded in different ports· because 
of litigation. Therefore, we had to 
take over for a limited period to begin 
with. When there is a civil case pend-
ing, the ownership is not decided and· 
any foreign company wanting money-
there are a number of liabilities by 
this man purchasing ships, particul-
arly servicing in different ports--
could impound them. It was impound-
ed twice before we took over because 
he had not paid money to different 
foreign companies. Therefore, it was 
decided that we should take over the 
Company for five years initially to be 
extended by another fiVe years, within 
which time we can easily find out the 
position. This is very simple and I 
do not know why my hon. friends do 
not understand this fact. Rs. 3 crores 
have been swindled by him. We have 
discovered that and that money has 
to be recovered from him. How are 
yO\}. going to recover that from him? 
He is in a foreign country; he does 
not have property here. 

Shri Hari Vishnu Kamath: No be-
nami property even? 

Shri Sanjiva Keddy: The only way 
by which we can recover the money 

from him is by attaching his shares in 
this Company; he is 'supposed to have 
Rs. 2. 12 crores here. In addition we 
have attached about Rs. 70 lakhs in 
the oourts. Therefore, if we attach his· 
shares through courts he will haVE 
absolute'y nO interest 'in the Company 
in future; then it will be in the public 
sector automatically without your ask-
ing for it. Company had lost about 
Rs. 3 crores and we have to recover 
that money. He has no other pro-
perty in India. We can only attach 
the shares in the company which are 
standing in ·his name and also in the 
name of Kulkundis, which are sup-
posed to be Rs. 2.12 crores and Rs. 
70 lakhs respectively. Then automa-
tically the Company will be ours. 

He may have swindled the money; 
he may be a cheat, but I may tell this 
hon. House that the Company is 
there and the ships for which we have 
given loans-ll ships-are there; they 
are running; they are good ships. He 
may have taken 2 per cent commis-
sion on each ship, about Rs. 20 or 30 
lakhs, but the ships are there flying 
the Indian flag. They are bulk car-
riers. For the first time the Company 
took this adventure of building bulk< 
carriers so quickly and so well. 
The man may be bad; you pro-
secute him; you put him in jail. I 
will assure Mr. Lohia and other 
friends (lnte-rruptions) that a meeting 
was held in the Home Minister's 
house-I was unfortunately not there--
and nobody stood in the way of this 
man being arrested. Before we took 
over this Company, the Police was 
doubtful because there was no point or 
any specific charge against him. (In-
terruptions) 

shri Nambiar (Tiruchirapalli): 
Why did you not detain him under 
D.I.R.? 

Shri Sanjiva Reddy: That is a diffe-
rent thing-dutaining a person. and all 
that. 
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.,0 mi ~~~~ .r,~ : ~ 
~ 1li~, i1u nro"{1' 'lIT lrof ~ I 

. . . (~r'f) : it ~r 'lIT ~V'f 

W ~ ~ I ffi 1li~ ir'i amff 'f;) 
f1r.rr ,~ ~ I 11:'f; ifla <fi ~ ~ fit; 
<f,'q;ft ¥t ~ ~ ';if) '3''f ~ <mf ~ 

1fT "I'R 11:'f; ";<Rr ~ ~ ~ iIlCf ';if) 

~rii ~r ~ I ~ '3"f ~i <raT ~ fit; 
~ u~~, '<fr<: t ~~ ~ ~ cr<:~ 
'f;r ~r i!fr t ~tA ~ ;;rrorr 
.roil' ~,~'f ~ <f;lf"hr'f f.;m ~, ~-
,~ ~ g~ ~ffi't "I'lfr.rcr it ~ 
"f;T t ~ mormo<:f ~Cf ~r 'fT, 'l'R 
<:'!i.lf <r<rnft~, ii ~ff ~ ;m ~ 
fu<f(fT~ ""'~ it ~ ~ i!fr '+IT n: 
'flit WT '-it ~ "1'[, 11:'" ~ ~ mol 
.m~it ~~ f'f; ~~ ~ ~f'f;l:forn 
iii; ~ ~ <iff ~i'1Ii'f ~ 
;r@ ~ wfuif ;Off 'f;) '!;m ~ ~ 
~t ~ ir it "I'rqq;'r mw ~ tl' ~ 
~1'Ii ~~~,,"'IIT~iIl"f11 
WIT ~ ~~, "prinrT it ~ : 

"The best authorities hold that in 
the absence of special treaty stipu-
lations, such surrender cannot be 
demanded as a right. though it may 
be granted as a matter of comity." 

~ "fRlfT "I'i'l;r ~H ~ ~ ~ f;rair 
,,-r"r ~ <Ii ~ ~ ~"r ~ ~ ~ ~ 
f'f; mer,~ wrmr ~ 11T'1<'ft it "f'lGtl') 
<ir 'fl~ Cf'f ~f ~r m'l;:r it B'ftl' ~) lff 
., ~'r, 'fir ~fft ~ it fGlff m~, iftq-
mr ""~ ~ I ~fffuit ~T t~iT 'fiT 
~~m'fi';jf'ff<r~~fi!;'Fif 

;r@ ~ ~ l~ ~ I ~ 
;r@ ~~, err'J:'T m;~., <'ff1if ~ ~ 
'lflm ~ I 

Shri KachUDath SiDgh: Is it a speech 
or a point of order? What is the point 
of order in that? 

Mr. DepUty-Speaker: There is no 
point of order. He may please sit 
down . 

~To ~IJ ~H~ <'f!f~ : G'T 
'<fnif 'f;T f1:r.rr ~~ ~ I it ~ 
"I',,,:ffi 'ff<f.r ~ fi!; ~ff 'lIT ~ ~ ~ 

;;m<r ~ I 

Sbri SaDjiva Reddy: When it is 
accepted that criminal cases have been 
registered against him, then he has to 
be arrested. The only point is how 
he can be arrested. Dr. Lohia has 
suggested a way of doing it. If it can 
be done, we shall be very happy. We 
shall examine that with the Home 
Ministry. 

~io ~11( It{~ <'f~r: l!,~ 
~ ir it 11:'f; f1:r.rc it <1'9' ~r f~ 

~ mrraT~ I 

Mr. Deputy-Speaker: He cannot go 
no like this. He may resume his seat. 

8hri SaDjiva Keddy: Dr. Lohia has 
suggested a way of doing it. I have 
got it before me. We attach a great 
value for his opinion. We shall see if 
it is legally possible. 

SOO Nambiar: It is a genuine ques-
tion. 

Shri Sanjiva Reddy: What is genuine 
question, after all these explanations? 
He has not come to India after we took 
over this Company. (Interruptions). 
He only came to negotiate about selling 
ships. He wanted loan first. I shall 
tell you. Mr. Mehro!ra Or somebody 
who was mentioned as Vice Chairman 
came only for a few weeks; he came 
for an assistance of Rs. 3 crores. But 
~vernment refused saying, "We p3.ve 
already given; nothing more wiil be 
given". Then came Dr. T'E:j& with a 
new offer that he In&y be permitted to 
sen the ships in India and outside 
India. It was then that he came here 
last with some representatives of some 
EngliSh company and he was here for 
a weeK Or &0. 
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'IT ~ fm: w 'I'Rf ~lw.i\c; 
m,~~ 'If[ f<!; ~ '1>Tf~ I 
~1T'pr ~ flfi"lIT I 

8hri 8anjiva Reddy: That is totally 
wrong. I do not know how my hon. 
friend gets such ideas. He gets only 
such ideas. Nobody said that he 
should not be arrested. He must 
accept the information that is before 
me. They never said that he is going 
to be arrested and nobody said, "Do not 
arrest". It was discussed in the Home 
Minister's house and it was decided 
that We may get better information and 
more material. It was the Enforce-
ment people who gave this information 
and said, ''wait for some time, now 
gather more material and evidence and 
information; and then we shall pick 
him up". At that stage he was in 
India to seek the permission of the 
Government to sell his ships. 

8hri Bari Vishnu Kamath: I am 
sorry to interrupt. I will take only 
half a minute. Is it a fact that Mr. 
Sukhthankar, the Chairman of the 
Committee, suggested to the Govern-
ment that the Committee should ,be 
empowered under the Commission of 
Inquiry Act so as to enforce attend-
ance of persons and all that, and the 
Government decided oot to invest it' 
with such powers? 

Sbri 8anjiva Reddy: He came to me 
and .he discussed. Thereupon we de-
cided on the extreme step of taking 
over the Company. 

Any delay would have been danger-
ous because the ships were impounded 
in different ports and he would be 
swindling further money. Why do you 
want a Commission to take over every 
thing? We took the extreme step of 
taking over the Company; my friend 
may not agree with me, but it was 
necessary. If somebody was to look 
info it first or if we were to appoint 
a Commission, the Commission would 
quote the rules and then he would go 
on dodging. Therefore, we thought 
that, instead of. resorting to this, W2 

etc. Bill 

should take over the whole Company; 
instead of trying to find out the mis-
takes so that we might take over the 
Company, we took the final step of 
taking over the Company. Mr. 
Kamath wants me to take the first step, 
the second step and so on by appoint-
ing a Commission. (Int~TTuptions) 

8bri Bari Vishnu Kamath Tose-

Shri Sanjiva Reddy: I am not yield-
ing. As I said, instead of finding out 
the mistakes and then taking over the 
Company, Government took the deci-
sion that taking over the Company 
would be the first and the last step, so 
that we seize the Company. If we had 
appointed a Commission, what would' 
have happened? They would have 
said, "Condemn the man he has swind-
led so much of money; he has done 
this and he has done that; therefore, 
the Company should be taken over." 
But then we would have had to wait 
for six months for the report to 
come ...•. 

8hri Barl Vishnu Kamath: Why did 
You appoint the committee first? 

8hri 8anjiva Reddy:. and 
during that period, more of these 
things might have happened, and then 
we would have taken over the Com-
pany. 

Shri Barl Vishnu Kamath: Why did 
you appoint the commitee first? 

8hri 8anjiva Reddy: 1 am not pre-
pared to yield. Shri Kamath has had 
his say for two days. 

8hri Barl Vishnu Kamath: I have 
not spoken for two days. I spoke only 
today. 

8hri 8anjiva Reddy: Then, the 
charge has been made that everybody 
is trying to be soft to this man, Why 
should anybody be soft to this man? 
After all, the defects in the company 
have been found out and we are still 
probing and finding out what actiOn> 
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should be taken. We have sent, or 
rather the corporation has sent its 
representatives to other countries 
also, such as Japan, America etc. 
Civil suits are being filed. CrilJ'mal 
suits are filed against Dr. Teja, and 
if any possibility is there either for 
extradition or for some other thint; 
under some other provision, Govern-
ment w;U not shirk their duty in 
bringing him to India. How best it 
can be done is a point which the Home 
Ministry will examine. 

Therefore, I may assure this House 
that tnere is absolutely no softness to 
him at all. He is a cheat, but he hal 
cheated not the Government and the 
people, because the people's mon"y is 
safe and the ships are there; even the 
108,n 'amount which we gave waE not 
to Dr. Teja, but it is only a gunran-
tee to the ship-building company. 
Everybody has ,been saying that 
Rs. 20 crores has been given. It is only 
Rs. 5 crores odd that has been g;ven 
and that too is there in the ships and 
the ships are with us. They are ply-
ing. All the captains and seamen and 
everybody who is manning the ship.; 
are giving' their total co-operatlon. 
The other companies also are co-ope-
rating with us, Mitsubishis who gave 
all this commission and all this nloney 
to this man has given us all papers 
including the letters written by Dr. 
Teja asking them to pay the conrnis-
sion and all that. They have given the 
originals also, apart from these th;ngs. 

Shri IndraJit Gupta: Why did they 
give him ante-dated receipts? 

Shri Sanjiva Reddy: That is exactly 
the point. Therefore, we are getting 
all co-operation. Criminal case, also 
have been registered against this 
man. I can, therefore, assure the H)use 
that he is not going to be spared and 
he has to face the consequences of the 
law, both civil and criminal. 

My friend Dr. Teja, I am sorry, my 
friend Shri Kamath. . . . 

Shri Hari Vishnu Kemath: Truth 
comes out I'Irst. 

Shri Sanjiva Reddy: Shri Kamath 
had said something about our Ambas-
sador getting the articles that were 
given to the Embassy, or the article. 
that were supposed to·be given to the 
Embassy. I am told that ~~ey are gifts 
by Mrs. Teja to the Embassy. It is 
not personal gifts to the Ambassador. 
That is what I am told. That is the 
information that I have, None of 'he,n 
is her to defend himself. Mr. Kaul is 
not here. I am told that those things 
were gifts to the Embassy fro'Il :Mr. 
and Mrs. Teja. 

Shri Nambiar: Mrs. Teja too? Is 
Mrs. Teja in France or in Indi,,? 

An hon. Member: Why is Shri Nam-
biar interested in that? 

Shri Sanjiva Reddy: I think she 
must be with her husban'!. 

Shri Hari Vishnu Kamath: The 
hon. Minister says that they were 
things for the Embassy. May I k!loW 
whether it was proper or in ord ~r for 
an Emabssy to place orders for its 
requirements with a private shipping 
c(}mpany or to accept things from a 
private shipping company? 

Shri Sanjiva Reddy: The Ambassa-
dor is not here to defend him-
self. . . . 

Shri Hari Vishnu Kamath: Was it 
proper 'for the Embassy to place or-
ders with the private shipping com-
pany for an 8 rnm. projec~r or a 16 
mm, projector and So on? 

Shri Nambiar: My humble request 
to the hon. Minister is this. In order 
to apprehend Dr, Teja, it is nc?es-
sary to know where Mrs. Teja is. Is 
she in India or in France? I am asking 
this question in all seriousnesJ. 

Shri Sanjiva Reddy: I think the 
police will take care of it. I! Shri 
Nambiar has any inform~tion, he can 
pass it on to the police, and they wilr 
be very very happy to know it, 
because I am told. . • . 
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Mr. Dl\PUty-Spea!ter: It is a matter 
for- the husband and wife and not for 
us. 

Shri Sanjiva Reddy: One hon. Mem-
ber had suggested that Shri Narayana 
was removed because he had given in-
formation. Between the uncle and the 
nephew I do not know what happened. 
Shri Narayana was an employee of the 
Khadi Board somewhere in Hyderabad, 
and all of a sudden he came and be-
came general manager on a salary of 
a few thousands Of rupees a month. 
Then, he left him again. Why he came 
in and why they quarrelled is a family 
:affair between the uncle and the ne-
phew. Anyway, the information that 
:Shri Narayana gave was very useful. 

~ro ~f1{ "i'\')~~ ",,~r : '3'm~~ 
~,n, lfi.<n ~ 'f.T '1'11'1' >;fiq;f '"', 
~'IT ~t>rr, ~.:r of; l'fif of; WG': ~ ifT<f ~I 
~ W"-c0i g-m >;f'f >;friT ~i 'foT 
~;-qf'f.<fT ~ ~ I 

Shri Sanjiva Redely: It led us to dis-
,cover some things, though later on he 
wrote to us officially saying that he 
never gave any paper to anybody. But 
the papers were luckily with us, and 
thOSe papers led us to find out the 
·criminal acts committed by this gentle_ 
man. 

1ri~ ~""i~~ "'fi~r: <'!e'1'I'T 
"'f9,t rni~, l'lT m~ 1 +ifonrr if 
ift "'f91~ l.fi;;mit~, "'!e'lfT 'Ji'r ~ I 

Shri Sanjiva Reddy: Shri Harish 
Chandra Mathur is unfortunately not 
present here in the House. He had 
made some very good suggestions. 
One was that he had asked whether 
when the loan was given a proper 
scrutiny had been made. I think it 
'was before the Cabinet more than once, 
and it was discussed by the whole 
Cabinet· the Finance Ministry had 
.examin~d it; the Finance Ministry had 
cleared it, and they had laid down so 
many conditions that the money should 

etc. Bilt 
not be given to them until a certain 
stage and that the money should be 
given to the ship building company 
when the ship was handed over to a 
Government representative not to Dr. 
Teja. Therefore, to that 'extent, we 
have taken precautions. 11 ships 
are good, and they are there. Then 
the loan money that was given to this 
company is also safe; it was only a 
loan given to them, and by instalments 
it will be repaid. Therefore, We had 
taken a lot of precautions. So, it is not 
as though people's money has been 
squandered away. What Dr. Teja as 
chairman did was that he swindled the, 
company. The Government money is 
itself safe; the public money is safe; 
but he swindled the company. Over 
90 per cent is supposed to be his own 
and Mr. Kulakundis's share money; 
there is there involved in the share 
money at least, which is about Rs. 2 
~rores odd. He says that it is Rs. 2.0 
crores, but the Transport Ministry and 
the S.D.F.C. accept that it is. only 
Rs. 2.02 crores. Except Rs. 1 or 2 lakhs, 
the rest is supposed to be his money 
and that of Mr. Kulakundis. It is true 
that the company lost Rs. 3 crores 
odd. But I have got all those things 
here before me. I do not know why 
Dr. Ram Manohar Lohia has not got 
that paper from the Shipping Corpo-
ration; somehow, he managed to get 
one paper and lay it on the Table of 
the House, but he has not got this 
paper. There, they have worked out 
the whole thing. It is not a secret 
document. They have worked out 
that in fiVe years we shall be able to 
wipe off part of the oeficit, oand that 
in ten years we shall be able to bring 
it up as a p'nblic concern. Bllt, me~~. 
while, it is not as though this com-
pany is going to be handed over, ~ fter 
it is brought to that level, again to 
Dr. Teja. 'He will not have one 
rupee, because I am sure the CO'Jrts 
are going to give a decree in our 
favour, and then we shall take Dr. 
Teja's share money and take it over 
completely that way, legally and con-
stitutionally, through a court. Ulti-
mately it is' going to be a very good 
company. It is going to be a public 
sector company. Whether the corpo-
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ration is going to manage it or it will 
be a separate company is a different 
matter. There is ample time for US to 
de~ide on that. When we take over 
this company, the question whether it 
.hould be built up as a separate com-
pany can also be considered and that 
also can be done. But I am glad that 
tl;e ships are there: the Indian I\ag is 
not dishonoured; the ships are plying 
and they are carrying goOds and they 
are earning foreign exchange, £v<!ry 
:y,zar at the rate of about Rs. 3.7 
eores. If there are mistakes, lIlY hon. 
friends may help the Ministry to cor-
:-eet those mistakes. 

If, as Dr. Ram Manohar Lohia says, 
.... P "an arrest him under SOme other 
~eetion, that ca'l be examined; in the 
absence of an e"'(tradition treaty, if ':I!! 
suggests some other method, if it is 
possible, we shall adopt that; I shall 
pass it on to the Home Ministry and 
ask them to take all possible action. 
W .. arp anxiou.. to bring him bacll to 
India so that he may answer all these 
charges not only before Government 
but because it is a public company now 
before the people at large and belor .. 
the shareholders of the company, who-
eVer they may be, we are anxious to 
do that. 

llJready, criminal cases have' been 
registPTed against him. It ts ,:>i ~ 

thing that We are going to do tomor-
~ow. Even before this debate began, 
the moment We came to know about 
ail theS'C activities, criminal cases had 
been registered; civil suits al8';) have 
been registered, and our representa-
tlVes have gone to different countries 
like America, Japan etc. so that we 
may 'contact some lawyers in tll')s" 
countries and institute cases there also. 
What better thing could haVe been 
done? We are as anxious a~ en'" 
other Member here to recover the 
money and to see that the crimL-1a1 
is prosecuted and punished. Therp.-
fore, at least in this matter, let my 
hon. friends give the credit that is dUe 
to this Government and help us to save 
this company So that the ships may 
ph' glorioasly. 

Mr. DePuty-Speaker: I shall now 
put the consideration motion to Vo~1i' 

Shri Jndrajit Gupta: May I put one 
quesUpn to the hon. Minister? 

Shri S. C. Samanta (Tarnluk): I 
want to ask only one question. I was 
not allowed to speak. Therefore, may 
I put only one question? 

Mr. Depu~y-Speaker: I am sorry. 
There is no time for it now. 
There is an amendment seeking to 
circulate the Bill for eliciting opinion 
thereon. Is Shri Vishwanath Pandey 
pressing it? 

Shri Vishwanath PandeT (Salem' 
pur): I beg leave of the House to 
withdraw my amendment. 

Mr. Deputy-Speaker: Ha~ the han. 
Member leave of the House to with-
draw Iris amend',nent" 

Several hon. Members: Yes. 

Amendment No.1 was, by leave, 
withdrawn. 

Mr. Deputy-Speaker: The question 
is: 

"That the Bill to provide for 
th" taking over of the manage· 
ment of the undertaking of the 
J,yanti Shipping . Company Limit-
I'd for a limited period in order to 
secure the proper management o.t 
the same be taken into considera-
tion ". 

The motion was adopted. 
Mr. Deputy-Speaker: We shall now 

take up the clauses. 
There are no amendments to clause 

2. So, I shall put clause 2 to vote. 

Thl'! question is: 
''That clause 2 stand part of th .. 

Bill " 
The motion was adopted. 

Clause 3-Boord oj ContrOl to take 
over the management oj the undertak-

ing oj the Company) 
Sllri S. C. Samanta: I beg to mov,.· 
Page 3, line 5, JOT 'ten' substitute 

'fifteen'. (6). 
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Smi V: B. GlIDdhi (Bombay Central 
South): I beg to move: 

(i) Page 2, after line 21, insert: 
three of the members of the Board 

"Provided that not less than 
three of the members of the Board 
of Control shall be non-officials 
having Cl)mmercial experience and. 
for experience of shipping busi-
ness.". (2) 

(ii) Page 2, line 22, for 'may' substi-
tute 'shall'. (3) 

Mr. Deputy-Speaker: Any other 
amendment to be moved? 

Shri Hari Vishnu Kamath: I won'~ 
take time again and again. I move 
all the amendments standing in my 
name. 

Mr. Deputy.speaker: No please give 
the numbers. 

Shri Hari Vishnu Kamath: You are 
hUrrying, We can't keep pace. with 
you. The difficulty is that when we 
giVe notice of amendments to clauses, 
unfortunately the new system adopt-
~d by the Notice Office is only to give 
the page number ..•..• 

Mr, Deputy-Speaker: His amend-
ments Nos, are 5, 11 and 12. 

8hri Bari Vishnu Kamath: I move: 

(i) Page 2,-after line 21, add-

"Provided that in the Board 
there shall be one member of Loll: 
Sabha, one member of Rajya 
Sabha, one member of the National 
Shipping Board, one member of 
the Federation of Chambers cf 
Commerce and Industry, and one 
member of the National Union of 
Seamen of India. 

Provided further that one of 
the two members of Parliament 
specified in the foregoing priviso 
shall be chosen from among the 
opposition groups in Parliament.". 
(5). 

(ii) Page 2, line 16-0mit "of tha 
company". (11) 

(iii) Page 42, line 37-omit '~ the 
company". (12) 

Mr. Deputy-Speaker: Clause 3 as 
well as amendments Nos. 2, 3, 5, 6, 11 
and 12 are before the House. 

Shri V. B. Gandhi: In support of my 
amendment No. 2 I only want Gov-
ernment to give an assurance to this 
House that they will accept the prin-
ciple underlying it, that is, that O~ 
the beard of control, there should be 
an element of non-official representa· 
tion, non-officials who possess com· 
mercial andlor shipping business ex-
perience. As regards the other amend-
ment, the clause says that Government 
may appoint whole-time directors. 
My amendment seeks to say that Gov-
ernment shall specify that there be 
whole-time directors. If we had these 
whole-time directors in the old com-
pany, I am sure things would have 
come to light mUch earlier. If Gov-
ernment could give the House an as-
surance that they will accept the prin-
ciple underlying these two amend-
ments, I shall be glaa: to withdraw 
them. 

Shri S. C. Samanta: I have propos-
ed that instead of'1O years it should 
be 15. There will be no difficulty in 
the way of Government accepting it 
because with that anything can be 
done. 

Shri Hari Vishnu Kamath: I ha~'e 

moved amendments Nos. 5 as well a~ 
11 and 12. Amendments Nos. 11 and 
12 being more Or less verbal. I shall 
dispose of them first. It is obvious to 
the meanest intelligence that under 
clause 2,-the defintions c1ause-
please see clause 2, because with your 
assistance I can dispose of it sooner 
and quicker-'undertaking' has been 
defined as: 

"undertaking" meanS the pro-
perty and assets of the company". 

This is strange. Whoever has drafted 
it, God bless him. Everywhere, 
throughout the Bill, wherever the 
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word 'undertaking' occurs it is follow-
ed by 'of the company'. See how ridi-
culous it is. Where is clause 3? 

"The Central Government .... " 

Eureka! You remember Archimedes 
jumped out of the bath-tub in his 
birthday suit; here, I could not even 
jump over the desk .... 

An hon. Member: Into the Treasury 
Benches! 

8hri Dimatsingka (Godda): Line 1 •. 

Shri Dari Vishnu Kamath: Thank 
you, Himatsingkaji. These words 
'undertaking of the company' occur 
about a dozen times. It will me~m 
'property and assets of the compan~' 
of the company'. This is ridiculous, 
preposterous. 

8hri Alvares (Panjim): Who is the 
draftsman? 

Shri Dari Vishnu Kamath: ! leaye 
it to the Minister with his as well 85 
his colleagues' knowledge of English. 
My knowledge is very meagre. 

Shri Nambiar: If it is bad English, 
the amendment can be accepted and 
the correction added. 

Shri Dari Vishnu Kamath: I am no 
match for his prowess, wisdom and 
knowledge of English. He may co a~ 
he likes. 

But to me the vital amendment is 
No.5. As I was about to say, clauses 
3 and 17 together form, in my humble 
judgement, the linchpin .... 

Shri Shinkre: Please see clause 2 (a). 
There 'company' is defined; here 
'company' is not the same as in 2(a). 

Shri Dari Vishnu Kamath: I leave' 
it to them. 

As I said, No. 5 is the most crucial 
amendment. I appeal to my hon. 
colleagues in the House to pay close 
attention to what I am about b say, 
and I will crave your indulgence--
please relax and have patience. 

Now they are appointing a Board of 
Control with all sort of miscellaneous 

people in it. But in addition to that, 
seek to make this proviso: 

"Provided that in the Board 
there shall be one member of Lok 
Sabha, .. " 

We had one formerly, Shri Thiru-
mala Rao. 

Shri Thirumala Rao (Kakinada): 
You can take my place. 

Shri Dari Vishnu Kamath: God savE' 
me from· that. 

8hri Thirumala Rao: You are well 
advised to be there. 

8hri Dari Vishnu Kamath: 

" .. one member of Rajya Sabha, 
one member of the National Ship-
ping Board, one member of th~ 
Fed~ration of Chambers of Com-
merce and Industry, and one 
member of the National Union of 
Seamen of India .. " 

Shri Nambiar: Very good. 

8hri Dari Vishnu Kamath: There is 
a further proviso: 

"Provided further that one of 
of the two members of Parliament 
specified in the foregoing proviso 
shall be chosen from among the 
opposition groups in Parliament ... 

Shri M. R. Krishna (PeddapaJll)~ 

Why opposition only? 

8hri Nambiar: So that we can keep 
a check on these maLa fide activities. 

8hri Dari Vishnu Kamath: One of 
the two. May I briefly explain the 
purport of the amendment, and the 
need for accepting it? May I urge 
briefly that it is the highest natjonal 
interest that I have moved this 
amendment? With all the earnestness 
at my command, may I appeal to 
members on l:Ioth sides of the House to 
accept this amendment? Why do I 
want it? On the board of directors, 
formerly there were many worthy 
men, including aristrocrats, Or some 
other 'rats', to which my hon. friend, 
Shri Indrajit Gupta referred yester-
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[Shri Hari Vishnu Kamath] 
day. But let us have a truly national 
Board of Control representing every 
cross-section Of our national life. Al_ 
ready in the Bill itself, they have a 
Board of control. I do not know 
whom they have appointed. So far 
they 'have appointed fiVe persons, r 
hear. There is a provision for tell 
members. 

Shri Warior (Trichur): 
they? 

Who are 

Shri Hari Vishnu Kamath: I do not 
know, The Minister may throw some 
light on that when he replies, about 
those who have been appointed. Five 
are yet to be appointed. 

Now breathes there a Member with 
soul so dead that he will vote against 
this amendment? 

Shri Alvares: Congress Benches. 

An hon. Member: Dead or dull? 

Shri Hari Vishnu Kamath: Did 
say 'dead'? Then the next is 'dull'. 
Breathes there a Member with soul so 
dull that he cannot appreciate the 
spirit of this amendment. What do I 
want, what do I ask for? Two Mem-
bers of Parliament to be on the Board. 
They WOUld stultify themselves if they 
vote against it. Each Member who 
takes it into his head to oppose this, 
has the temerity to oppose this, will 
stultify himself, stultify Parliament it-
self. 

The Minister of Railways (Shri S. 
K. Patil): Qh, yes. 

Shri Hari Vishnu Kamath: I hope-
you say yes for once. 

Shl'i S. K. Patil: Not for voting. 

Shri M. R. Krishna: Shri Kamath 
does not smile. 

Mr. Deputy-Speaker: Order, order. 

Shri Hari VIShnu Kamath: You are 
ordering me or ordering him? 

Mr. Deputy-Speaker: Ordering tho~ 
who interr:upt. 

Shri Hari Vishnu Kamath: am 
grateful to you for the very kind as-
sistance you are rendering. 

Two Members of Parliament, one 
Member .... 

Mr. Deputy-Speaker: It is self-ex-
planatory. 

Shri Hari Vishnu Kamath: It is not 
so self-explanatory. I will take two 
minutes and a half, 

Why do I want'the National Un;on 
of Seamen of India? Because thi .. 
company 'by its criminal misd~ds, 
with whiCh our Government has been 
in c.ollusion, some of the high-placed 
in the administration have been in 
collusion, has forfeited public confi-
dence in more ways than one, and 
the National Seamen represents a vast 
organisation, of the sea-going men, 
seamen ",f India; it is upto US as the 
highest legislature in the country to 
so act as to inspire confidence in the 
seamen of India also. 

Shri A. P. Sharma (Buxar): Bom-
bay or Calcutta? 

Shri Harl Vishuu Kamath: You have 
no sea, otherwise you could have it. 
I remember a former Minister .aid he 
would send the Navy to Kashmir; I dO 
not ,know, a former Defence Minister. 
not the present, is reported to have 
.said that, 

I therefore think that this amend-
ment is very important, a vital amend_ 
ment, so that the Board of Control 
may be truly representative, and I 
commend this amendment for the ac-
ceptance of the house. 

"') "'! f.tl!'~: If\?:;ir am 3 
~ {!f~ ~'5if f~ 'liT fq{r'l ~ if; 
f.to: 1l ~~r g-;rr ~ ---

"*" lifo ~o ~,,' 
~.r;r '$fr~q? 
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11ft ~ ~: ;;[if ~r '!all 
~~ <:!Of 'Ii~'tfT I 

s~ .q ~ ,!i!fflf ~ f if;" 'It<f m<'r if 
f~, T:t'fi if,fJf<f q~'a <i f~ ~ 
if;"~T ~T t<r~"ll ~ qq;f ~ .q if 
",ir~' q'", W(,~ f~ ""'f!" <i 
llT<r~Cf \2"' ~ <fi mOT if fur!: ~ f11llll{ 
'!>T ~ ... 'f1" m, 1::11 ~OT Cf'!> qq;f 
\2T'fitM'!>T ~R'!i'r~ 
~ I '!>t if!': ~ ~ it ~ ~ "" 'f'!>T 
~ fit; ;;[if cr'!> ~,;r 'lit 'a,U 31 it 
'Ifurn''f ~. fi!im ;;rim ~ <:!Of cr'!> ~ 
V(fU <RT ~.l1T fii; f;r;r f,;~ effi" 'lit 
~ '!i'r m'l wf.f \2T'f it ~iT, ;;[if 

of ~ID ft'ffu it m;;mMT, ~ mq 
~Wi wmr it OIT ~ efr ~ m'l ~ 
.rim <ir ~ '11m ~ ~~ I wft 
f1; OTT if; 'ITt it ~ \2T 'i,'!>T ~ I qit 
~!t m~ it m~lfm;; 'ron ~ fit; ~ 
'.(U m.rr~ ~ fit; mT<'\crT ~ ll.W ~ 
~ll ;;oft i,lJT fit; f~ ~ 1fI~ ~~ 
;;r) ~~ ~ " ~"' <ir fl1<'r "'1~'ll I 

~"''f ~ fu1:J: ~ ~ imr f'!> ~ 
~ fm;nq; ~ 1l'!>Git ~ ~ ~r CI~ 
~ "I<'I1it;;rl~ I ;~mitw~ 
'f<: ~i, «lJT f'!> '3"i!'!i'r mqmn ~ 
~ ~ ~ I wful!; >sfr ~r 
'1ft ;;rr;;<t;lU ~ futl: it ~ it ~ 
~T 'fl~ ~ I lln ql", <ilt ~r 
if@ ~,~qOT 1fIi;f ~ ~'i§r ~ f'!> 1fI1lm 
ffi'li ~;;rTI!;, if@ Cfr 'f[l{ it ~ it '!>ll' 
~If~n 'liT 5T<m'f ~m ~ err m'l 
~ ~ fit; it ~T '!a ~,'l '!><:m 
~; ~~ qffif it ~m ~ f'!> m: ~ 
'!a -:om ~ '<TRf ~ff "" ~ I ~ 
;;rT"iI'!an ~ fur!: it ~m if ~OT '3"~ 
~'1ilW~: 

(a) When was Dr. Teja in India 
last; and .... 

~lflR ~ill1f : ~~ Wf; ~T'f 

~~~~? • 
11ft ~ ~i: ¥.ID ~ I 1l 

'I<fRTT ~ I It<"T ~ m.r ¥ ~ I 

(b) whether the Enforcement 
Directorate suggested his 
arrest before his departure 
from India last and .... 

Shri Sanjiva Reddy: He raised it, 
and I answered it. 

Sbri Malibu Limaye: .. whether the 
Government curned it down. 

it ~ W'fT ~ ~ fit; '3"'I"'I>T 
~ '!>W ~r ~ furR-
m.: l!,'f?l1t <ir ~r ~ <r 
~ '!>T '!all efT'!> ~ ~ if@ gm <fr 
~r m'l 'fT~ "" <i F'I> '3"'1"); f~ ~ 
fln; ~ir m.: ~ ~r fi:n<: m<i-
;;rf.;.t; effi" it m ~r. ~ '!all if@ \2R 
qr;rr~ I ~~it ~~f'!>mq 

~m ~'Ii{ ""~ I 
Mr. Deputy-Speaker: Are yOU ac-

cepting any of the amendments? 
Shri Sanjiva Reddy: I would as-

sure my ·hon. friend Shri Gandhi 
that -he need not press his amend-
ments. We have got 5 seats vacant 
on the Board just only to take in 
later on; we want to associate nOn-
official element, therfore he need !lot 
press. 1. am not accepting. There-
fore I would request him to withdraw. 

As for withdrawal of that word 
'Iundertaking", after ail, he is an ex-
lCS officer, and a very great scholar 
in English; when he corrects, natu-
rally our present leS officers have 
to accept it because he is an ex-leS; 
therefore I am prepared to bow tc>' 
him and accept it. 

Shri Warior: Only because he is 
an ex-lCS you accept. 

Shri Nambiar: That is the first 
victory from the opposition side. 

Shri Sanjiva Reddy: But I wouldl 
request him not to press this one 
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[Shri Sanjiva Reddy] 
Membllr Lok Sabha, RajYa Sabha etc. 
After all, the House is much bigger 
than asking for one seat in a corpo-
artion. After all, if anybody is giv-
en, the others will say. Leave it to 
the Government to take in the non-
official element, it may be one Mem-
ber or somebody, but the non-offi-
cial element must be associated, I 
accept to that extent. I would re-
-quest him not to press that. 

Shri Nambiar: Will you agree to 
~ne Member from the opposition? 

Shri Sanjiva Reddy: No, I am not 
accepting, I am not prepared to ac-
cept it. 

Shri Warior: We want to know 
who are the members at present. 

Shri Sanjiva Reddy: The amend-
ment of Mr. Samantha, No.6. I ac-
cept that also. 

Mr. Deputy-Speaker: Mr. Gandhi, 
do you press them? 

Shri V. B. Gandhi: I withdraw. 

Mr. Deputy-Speaker: Has he the 
leave of the House to withdraw? 

Hon. Members: Yes. 

Amendments Nos. 2 and 3 were 
withdrawn by leave. 

Mr. Deputy-Speaker: The question 
is: 

(i) Page 2, line 16,-

(ii) Page 2, line 37,-

omit "of the company". (12). 

The motion was adopted. 

Mr. Deputy-Speaker: The question 
is: 

Page 3, line 5,-

for "ten" substitute-

"fifteen". (6) . 

The motion was adopted. 

Mr. Deputy-Speaker: 
you press? 

No.5. Do 

Shii Hari Vishnu Kamatb.: Of course. 

Mr. Deputy-Speaker: The question 
is: 

Page 2,-

after line 21, add-

"Provided that in the Board 
there shall be one member of 
Lok Sabha, one member -of Rajya 
Sabha, one member of the National 
Shipping Board, one member of 
the Federation of Chambers of 
Commerce and Industry, and one 
member of the National Union of 
Seamen of India. 

Provided further that one of the 
two members of Parliament speci-
fied in the foregoing proviso shall 
be chosen from among the opposi-
tion groups in Parliament." (5) 

omit "of the company". (11). The Lok Sabha divided: 

Division No. 18] AYES [15.02 hrs. 

Alvares. Shri 
Cupta, Shrj Indrajit 
Kamath, Shri Hari Vishnu 
Kandappan, Shri 

Alva, Shri Joachim 
And, Shri Bhagwat Jha 
Bal Krishna Singh, Shri 
Balmiki, Shri 
Basappa, Shri 
Bhanu Prakash Singh, Shri 
Bhatkar, Shri 

Koya, Shri Mohmmed 
Munzni, Shri David 
Nambiar, Shri 
Raiaram, Shri 

NOES 
Bhat2d}-al)~B. Shi C. K. 
Chanda Shrima"i, ]Y;Jtsna 
ChandrilJha Singn ,Shd 
Chaudhuri. Shri D. S. 
Chaudhuri, Shrimati Kamal!! 
ChavJa, Shrimati Jonben 
Chuni Lal. Shri 

Shinkre. Shri 
SW8mY, Shri Si\,amurthi 
UmanBth,Shri 
Warior Shri 

Das, Shri B. K. 
Das. Shri Sudhansu 
Dass, Shri C. 
ElaYaperumal. Sbri 
Ganapati Ram, Shri 
Gandhi, Sbri V. B. 
Gupta, Shri Badshah 
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Panna Lat, Shri Saha, Or. S. K. H:1n~dll. Shri SUbodb 
Hcda, Shri 

Himataingka. Shrj 
Jam unadcvi, Shrimati 
Jedhe. Sbri 

Patil. Shri D. S. 
PatiI. Shri S. B. 

Samanta, Shri S. C. 
Satyabhama Devi, Shrimati 
Sham Nath, Shri 
ShllDwaiya. Shri . 
Sharma, Shri A. P. 
Sharma, Shri K. C. ... 
Shree Narayan Du, 5hri 
Sidhcihwar Prasad, Shri 
Singh, Shri K. K. 

Jena, Shri 
Kedaria, Shri C. M. 
Koujalgi, Shri H. 
Lalit Sen, Shri 
Mahadeo Prasad, Shri 
Malaichami, Shri 
Manda], Dr. P. 

PatU. Shri S. K. 
Prabhakar, Shri Naval 
Pratap Singh, Shri 
Rajdeo Singh, Shri 
Raju, Shri D. B. 
Ram. Shri T. 
Ram Subbbag Singh, Dr. 
Ramshekhar Prasad Singh, Shti 
Rane, Sbri 

Sinha, Shrimati Ramdul.ri 
Sinhaaan Singh, Sbri 
Sivawraghassan, Shri K • 
Sonavane. Shri 

Mehrotra. Shri Bra; Biharj 
Mehta, Shri J. R. 
Mcngi. Shri Gopei nan 
Minimata. Shrimati 
Mirza. Shri Bakar Ali 
Mishra. Shri Bibhuti 
Muthiah, Shri 

Rao, Shri Jaganathe 
Rao, Shri Rameshwar 
Rao. Shri Tl:'hirumala 
Redddy, Shri SurcDdra 
Reddy, Shrimati Yaahoda 
Roy, Shri Bi9wanath 

Sumat Prasad. She! 
Tjwari, Shri D. N. 
Tiwari. Shri K. N. 
Upadhyaya. SI-.ri Shin Outt 
Varma, Shri RaviQJra Sadhu Ram, Shri 

Pandey, Shri Vishwa Nath 

15.00 hrs. 

Mr. Deputy,speaker: The result of 
the division is: 

Ayes: 12; Noes : 78. 
The motion was negatived. 

·Shri Joachim Alva (Kanara): In-
stead of sitting there, I sat here. My 
friend who sits here usuaUy-Shri M. 
L. Dwivedi-may get into trouble. I 
regret the mistake. 

Mr. Deputy-Speaker: It will be cor-
rected. The question is: 

''That clause 3, as amended, 
stand part of the Bill." 

The motion was adopted. 

Clause 3, 118 amended, was added to 
the Bill. 

Clause 4- (Effect of llotified order 
issued under section 3.) 

Mr. Deputy.8peaker: We take up 
clause 4. Are you accepting amend-
ment No. 13 to clause 4? 

Shri Sanjlva Reddy: Yes, Sir. 
Amendment made: 
Page 3, line 10,-

omit "of the company". (13). 
(Shrl Harl Vishnu Kamtith) 

·The name of Shri Joachim Alva has 
Dwivedi In Division No. 18. 

1502 (Al) LSD--8. 

Mr. Deputy.8peaker: The question 
is: 

''That clause 4, as amended, 
stand part of the Bill." 

The motion was adopted. 

Clause 4, 118 amendei, was added to 
the Bil!. 

ClaUSe 5-(Powe-r of Board of Con-
trol to appoint managing agents) 

Shri Sanjiva Reddy: I accept amend-
ments 14, 15 and 16 to clause 5. 

Amendments made: 

(i) Page 4, line 5,_ 

omit "of the company". (14). 

(ii) Page 4, line 20,-

omit "of the company". (15). 

(iii) Page 4, line 25,-

omit "of the company". (16) . 

(Shrl Harl Vishnu Kamath) 

Mr. Deputy-Speaker: The question 
is: 

''That c1aus~ 5. as amended, 
stand part of the BiJ 1." 

The motion was adopted. 

been substituted for that of Shri M. 1.. 
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Clause ~as amended, was added to 
the BilL 

Clauses 6 to 8 were added to the Bi!!. 

Clause 9- (Power of Centra! Govern-
ment to cancel order notified under 

section 3). 

Shri Sinhasan Singh (Gorakhpur) : 
I have an amendment to clause 9. 

Mr. Deputy-Speaker: It is the same, 
I think, as 17 of Mr. Kamath. 

Shri SaDjiva Reddy: I accept that 
amendment. 

Amendment made: 

is: 

Page 5, line 37,-

omit "of the company". (17). 

(Shri Hari Vishnu Kamath) 

Mr. Depaty-Speaker: The question 

'That clause 9, as amended, 
stand part of the Bill." 

The motion was adopted. 

Clause 9, as amended, was added to 
the Bil!. 

Clause 10-(Duty to deliver possession 
of property and documents relating 

thereto.) 

Mr. Deputy-Speaker: We go to 
clause 10. Shri Gandhi is not here; 
so amendment No.4 is not moved. 
There are Government amendments 
Nos. 9 and 10. Mr. Kamath's amend-
ment is No. 18. 

Shri Sanjiva Reddy: I accept that 
amendment. Government amendments 
are Nos. 9 and 10. 

Amendments made: 

(i) Page 6, line 5,-
after "any property" insert-

"of the company". (9). 

(ii) Page 6, lines 11 and 12,-

for "company shal! be liable to 
account for the said books, docu-
ments and papers" 

substitute-

"company, including any letters, 
memoranda, notes or other com-
munications between him and the 
company shal!, notwithstanding 
anything contained in any law for 
the time being in force, be liable 
to account for the said books, 
documents and other papers (in-
cluding such letters, memoranda, 
notes or other communications)". 
(10). 

(Shri San;iva Reddv) 

Amendment made: 

Page 6, line 11,-

omit "of the company". (18). 

(Shri Hari Vishnu Kamath) 
Mr. Depaty-Speaker: The question 

is: 

"That Clause 10, as amended, 
stand part of the Bill." 

The motion was adopted. 

Clauses 10, as amended, was added to 
the Bi!!. 

Clauses 11 and 12 were added to 
the BiI!. 

Clause 13- (Pena!ty for false state-
ments.) 

Shri Hari Vishnu Kamath: Sir, 
have some amendments to clause 13. 
I beg to move: 

(i) Page 7, line 1'7,-

for "two years' substitute ''five 
years". (19). 

(ii) Page 7, line 17,-

for "two thousand" substitute 
"five thousand". (20). 
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(iii) Page 7, line 31,-

tOT "two 
"five years". 

years" 
(21). ' 

(iv) Page 7, line 31,-

substitute 

tor "two thousandM subs!itute 
"five thousand". (22) . 

You will be pleased to see, so will 
the Hous~ I am sure, that this clause 
relates to penalties to be imposed in 
certain circumstances. 

"If any person, (a) when .re-
quired by this Act or by any order 
made under this Act to make any 
statement or furnish any informa-
tion whiCh is false in any material 
particular and which he knows or 
believes to be false or does not 
believe to be true; or (b) makes 
any such statement as aforesaid 
in any book, account, record, 
return or other document which 
he is required by any order made 
under this Act to submit, he shall 
be punishable with imprisonment 
for a term wliich may extend to 
two years, or with fine which may 
extend to two thousand rupees, or 
with both." 

The Government has always had a 
soft corner for these criminals in 
many sectors of activity, whether it is 
adulteration or hoarding or profiteer-
ing. When we had moved the amend-
ments in the JOint Committees and 
Select Committees of Parliament-I 
have had the honour of serving on 
Select Committees-when we decided 
on more drastic punishment, the Min-
isters came saying: no, two years 
maximum is sufficient. I remember an 
occasion in this Parliament; you were 
also in the Cjlair, I believe, I remem-
ber very well, some years ago, before 
the Kamraj plan came into operation, 
when the Finance Minister Shri 
Morarji Desai was still in his seat, I 
suggested that lor offences like cor-
ruptiOh, hoarding, profiteering, black 
marketing, adulteration there should 
be public flogging or hanging. Some-

etc. Bill 

body said that I was like Judge Jeffries 
of the Bloody Assizes; I did not mind.. . 
But we have reached a stage, we have 
reached such a sorry pass due to the 
mis-government of this clique here, we 
have come to such a sorry pass, there 
is no way-out except to adopt drastic 
methods for desperate diseases. 

N anyah Pantha vidhyate ayanaya. 

When I suggested this, the Finance 
Minister, Mr. Morarji Desai, all 
honour to him; peace be with him; 
he got up and said that he appre-
ciated the spirit of it. (In£errup-
tions.) I said peace be with him. 

Mr. Deputy-Speaker: Do not be 
diverted. 

Shri Harl VJSlmu Kamath: It is no 
diversion. It is of vital consequence 
here. There should be no softness 
on the part of the Government to 
some of these undesirable elements, 
anti-social elements. I remember 
last time, a year and a half ago, I 
said, I repeat it, that on the Treasury 
Benches are some--I do not say 
all-·· 

Shri S. K. Patil: Sir, I rise on a 
point of order; this should be with-
drawn or expunged. 

Shri Hari Vishnu Kamath: I said, 
some, not all. 

Shri Sanjiva Reddy: Even that 
word 'some' must be withdrawn .... 
(Interruptions) . 

Shri Hari Vishnu Kamath: It is on 
record; it has not been expunged. I 
know what I am saying; I will point 
out to you that it had not been ex-
punged. 

Shri S. K. PatiI: It has got to \f 
expunged. 

Shri Hari Vl9Imu Kamath: I said 
that onCe before in December 196'l; 
I remember the date, 9th December, 
1964. It was not expunged. 

··Expunged as ordered by the Chair. 
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Mr. Deputy-Speaker: Please with-
draw that word. 

8hri Hari Vishnu Kama~h: Under 
what rule? 

Shri Joachim Alva: It is dishonour-
ing your fellow Members. 

Mr. 'Deputy-Speaker: Order, order. 
Such words should not be used. 
Please withdraw those words. 

Shri . Hari Vishnu Kamatb: You 
JIlay do what you like. I am not with-
drawing it. 

Shri Raghunath Singh: It should 
be expunged. 

Shri Hari Visbnu Kamath: I do not 
mind. It is already on record. You 
may expunge if you want. I wn use 
any word I like. 

Mr. Deputy-Speaker: They are ex-
punged. 

Shri Hari Vishnu Kamath: I know 
a little of the English language; I 
know the British Parliament. If you 
~xpunge, you are at liberty to do so; 
the powers are with you. 

Shd A. P. Sharma: Sir, I want to 
raise a point of order. (Interrup-
tion). 

M~. Deputy-Speaker: There is no 
point of order. Those words are 
expunged. Please sit down. 

Shd A. P. Sharma: Shri Kamath 
has said just now that "I will use any 
word I like". 

Shri Nambiar: How is it wrong? 
Why should they call US traitors? 
We, hon. Members of Parliament, are 
called traitors. 

, Shri Umanath: We' were called SO 
in Our absence. (lnteTTUption). 

Several hon. Members rose-

Mr. Deputy-Speaker: I have ex-
punged those words. 

Shd !Nambiar: ''Traitor'' must aDo 
be expunged. 

Mr. Deputy-Speaker: If anybody 
is called., I will expunge it. 

Shrj Hari Vishnu Kamath: Now, 
Sir-(Laughter)-you may laugh noW 
but I will have the last laugh. I was 
saying;, that when I made a suggestion 
here in the House, when Shri Morarji 
Desai, the then Finance Minister, was 
sitting there, he said "I appreciate 
Shri Kamath's suggestion." He how-
ever said that flogging is barbarous 
and added that "I do not'mind hang-
ing." This is what he said. I asked 
"Is it YOUr view or is it the Govern-
ment's view?" He fumbled a little 
and then said, "I cannot say that, but 
this is the view I hold. I hold that 
view." He is no longer in the Trea-
sury :aench"s, and others have taken 
his place. This is the attitude that 
the Government of the people, for the 
people. by the people, have taken. 
(Laughter) Do not laugh. I will come 
to you now. An attitude of stricter 
punishment should be adopted in 
democracy if they want tt> ensure that 
our public life Or administration 
~come honest and clean. 

May I point out one historic exam-
ple in favour of public flogging? Mus-
tafa Kamal Ataturk. when he became 
President of Turkey, issued an ordi-
nance. Some of the habits of the 
TurkiSh people were perhaps as good 
Or as bad as some of our habits here. 
He issued an ordinance that whoever 
is caught spitting in the streets will 
be flogged. His biography has it that 
in the whole of Turkey some tw"lve 
people were flogged and that put an 
end to the habit of public spitting in 
the whole of Turkey. 

An hon. Member: Even now there 
is flogging in Saudi Ara,bia. 

Shri Hari Vishnu Kamath: Only 
yesterday, we heard of the lurid, 
sordid story of corruption and mis-
appropriation that was being prac-
tised by this company in collusion 
with high circles in our country. I 
haVe read from the photostat docu-
ments today to show in what way It 
was all connected with high circles. 
I do not know what the enquiry will 
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do, what the terms of reference will 
be, but I hope that in all this, whether 
they are omclals or whether they are 
private persons who had anything to 
do with Dr. Teja in collusion, direct 
or indirect, they should be f1ogl!ed. 
First of all, they should all be brought. 
sU"mmened before the enquiry' COUl-
mittee and once their guilt is proved-
I know they will go to court, and let 
them go in appeal to the highest 
court, the Supreme Court-(Inter-
Mtption) have patience-once their 
guilt is proved, I demand and it 
is my firm conviction, that consi-
dering the pass that this government, 
this mis-government has brought us 
to, there is no otherway than to in-
flict the highest panaIty, even capital 
punishment, on some guilty people, 
but I am not going that far in this 
amendment. Here are these soft 
people, soft towards' corruption but 
they are hard on political opponents 
and soft towards criminals, anti-
national elements, hearders, black-
marketers and profiteers. 

There was a question put here the 
other day about pressure being brought 
to bear on Shri Dharma Vira, Gov-
ernor of the Punjab, and the answer 
was, "Nothing new was done; we have 
been doing that in every State," Have 
you come across such instances in 
your State of Mysore, where the 
hoarders and profiteers are taken 
through the streets? Not to my know-
ledge. If you know better. please 
enlighten us. Therefore, what I have 
auggested-

Mr. Deputy-Speaker: You must con-
clude now. 

Shri Bari Vishnn Kamath: You can-
not hustle us like this. It is an impor-
tant amendment. Parliament would 
be reduced to naught if YOU start 
hustling like this. I would appeal to 
all hon. Members to consider this 
matter, this very hnportant matter, 
in a proper spirit. 

Shri p. Venkatasubbalah: Why are 
you touchy? 

Shri Barf Vishnu Kamath: I am not: 
haVe got a thick skin, almost hide. 

It is you who are touchy. I am fond 
of interruptions. I like them. I want 
more of them sO that I Can speak. 
longer. 

Shri Sham La! Saraf: Do you Jistea 
to them? 

8hri Hari Vishnu Kamath: Yes; if 
they are worth listening to. So, Sir, 
I would appeal to hon. Members on 
both sides of the House, earnestly, 
sincerely that if they mean to do well 
by the common citizen of India, they 
must ensure that criminals of this type 
are not treated lightly. Therefore, I 
suggested that instead of two years, the 
period of imprisonment should be five 
years. (Interruption). I do not want 
1I'Ogging or hanging, but I have sug-
gested that instead of Rs. 2,000, it 
should be Rs. 5,000 in respect of the 
fine. If they do not accept this, GOd 
help them and God help our countryl 

Shri Sanjiva Reddy: I am extrem-
ly sorry that I cannot accept these 
amendments. If a man is not afraid 
of two years imprisonment in thts 
country, he will not be afraid of flve 
years imprisonment. I am not pre-
pared to accept theSe amendments. 

Shri Nambiar: It is easier to maKe 
it five years. It should be a deterrent 
punishment. 

Mr. Deputy-Speaker: I shall now 
put the amendments to the vote. 

Shri Bari Vishnu Kamath: Please 
put them separately. 

Mr. Deputy-Speaker: 7 will put 
amendmen'.s 19 and 21 together. lie 
wants the imprisonment to be 10-
creased from 2 to 5 years. 

The question is: 

(i) Page 7, line 17. for "two years" 
substitute "five years" (19) 

(ii) Page 7, line 31, for "two 
years" substitute "five yearsw 

(21). 

The Lok Sabha divided: 
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Division No. 19] 
A19ares,Shri 
C;-upta Shri lndrajit 
Kamath, Shri 'Hari Vishnu 
Kandappan. Shri 
Kapoor Singh, Shri 
Koy., Shri Mohammed 

Alva.ShriJoacltim 
Babunath Singh, Shri 
Bal Krishna Singh. ShIi 
Balmlti. Shri 
Battacharyya, Shri C.K. 
BIi; Basi La). Shri 
Chanda, Shrimati Jyotana 
Chandrabhan Singh, ShIi 
Chaudhuri,Shri D.S. 
Chaudhuri. Shrimati Kamala 
Chavda, Shrimati Jonben 
D, •• Shri B.K. 
Das, Shri Sudhansu 
Dan, Shri C. 
Desnmukh, Sbriro.8ti Vimalabai P. 
E].,aperumai. ShIi 
Gandhi. Shri V.B. 
Gupta. Shri Badshah 
Heda,ShIi 
Hi matsingta. ShIi 
Jamu ... adevi. Shrimati 
Jedhc, Shri 
lena, ShIi 
Kadaria, ShIi C. M. 
Khanna, Shri P. K. 

AUGUST 25, 1966 

AYES 
Krishnapal Singh, ShIi 
Kunhan, Shri P. 
Nair.ShIi Vasudevan 
Nambisr, ShIi 
Rajaram. Sbri 
Reddy t ShIi Yallamanda 

NOES 

Kindar Lal, Shri 
Koujalgi,Shri H. V. 
Lalit, Sen, Shri 
Laskar, Shri N. R. 
Mahadco Prasad. Shri 
Malaic:hami, Shri 
Mandal,Dr.P. 
Maniyangadan, Shri 
McMotrs. Shri Braj Bihari 
Minimata, Shrimati 
Mirza. Shri Bakar Ali 
More, Shri K. L. 
Munzni. Shri David 
Pandcy. Shri Vishwa Nath 
PatH, Shri D. S. 
Palil,Shri S. B. 
PatiI.Shri S. K. 
Pattabhiraman Shri C. R. 
Prabhakar,Shri Naval 
Pratap Singh, Shd 
Raghunath Singh, Shri 
Raideo Singh, Shri 
Ra;u, Shri D. B. 
Ram Subhag Singb. Dr. 
Ramshekhar Prasad Singh, Shri 
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[15.%% hrs. 
Roy, Dr. :Uradlsb 
Singhiv.Dr. L.M. 
Umanath, Sbri 
Venkaiah, Shri KoUa 
Warior,Shri 

Ranen. Shri 
Rao, SbriJaganatba 
Rao, Shri Thirumala 
Reddy,Shri Surendra 
Roy. Shri Bishwanath 
Saha, Dr. S. K. 
Samanta, Shri S. C. 
Sarlo Shri Sham Lal 
Satyabhama Devi, Shrimati 
Sen; ShriP. G. 
Shakuntala Devi, Shrimati 
Sharma,ShriA.P. 
Shree Narayan Das, Sbri 
Singh, ShriD. N. 
Singh, Shri K. K. 
Sinha. Shrimllti Ramdulari 
Sinhasan Singh, Shri 
Sivappraghassan, Shri Xu. 
Sonavar.e, Shri 
Sumat Prasad. Sh, i 
Tiwary,ShriK.N. 
Upadhyaya, Shri Shivs Dutta 
V~nkalasubbaiah. Shri P. 

Mr. Deputy-Speaker: The result of 
the division is: 

increased from Rs. 2000 to Rs. 5000. 

Ayes: 17; Noes: 73. 
The motion WII8 negatived. 

Shri A. V. Raghavan (Badagara): 
One more may be added to the 'Ayes'. 

Mr. Deputy-Speaker: That will be 
Doted. -

I will now put amendments 20 and 
22 together. He wants the fine to be 

The question is: 

(i) Page 7. line 17, fOT "two 
thousand" substitute "five thou-
sand". (20). 

(ii) Page 7. line 31. fOT 
thousand" substitute "five 
sand". (22). 

''two 
thou-

The Lok Sabha divided: 

Division No. 20] AYES [lUS hrs. 

Alvares, Shri 
Gupta, Shri lndrajit 
Heda, Shri 
Kamath, Shri Had Vjshnu 

Kapoor Singh, Shri 
Kandappan, Shri 
KaY., Shri 

Kunhan, Shri P. 
More, Shri K. L. 
Nair. Shri Vasudevan 
Nambiar". S hri 
Raghavan, Shri A. V. 
Rajarsm, Shri K. 
Reddy, Shri YaUamanda 

Reddy, Shrimati Yashod. 
Roy, Dr. Saradish 
Sinhasan Singh, Shri 
Singhvi, Dr. L. M. 
Umanath. Shri 
Venkaiah, Shri Kolla 
Warior, Shri 
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Aln. Shri Joachim 
Blb.! uth Si:tg'. Shri 
Bll Kii 1 U ji lilt Sh.ei 
Balmiki, Shri 
Bltta~'tary~:J. Shti C. K. 
Bri; Basi Lal, Shri 
Chandrabhan Singh, ,jhri 
Chau.1nud,Shd D. S. 
Cllllll·i . ., l~i nltiKlmala 
CQlIVda, Snrirnati loarben 
D." Shei B. K. 
013, Sl"tri S'llnansu 
Dan. S hri C. 
BlaY3perurnal. Shri 

. Gnjni. Shri V. B. 
G Uta, S"ri Bl:hhab 
Hi ultsi:1gka. Shci 
Ja n II1J!vi,Shrimati 
Jcdbe, Shri 
Jena. Sbri 
K!Jui.l.S:lriC.M. 
K1Illl, ~ l'j P. K. 
Kindae Lal, stui 
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NOES 
Koujalgi. Shri H. V. 
Lalit Sen, Shri 
Laskar. Shri N. R. 
Mahadeo Praad. Sbri 
Malaichami. Shri 
MandaI, Dr. P. 
Maniyangadan, Shri 
Mehro1r •• Shri Bni Bihari 
Minimata, Shrimati 
Mirza, Smi Bakar Ali 
Munzni. Shri Dnid 
Pandey. Shri Viahwa Natb 
Padl. Shri D,S. 
PatH. Shri S.B. 
PatiJ. Shri S. K. 
Plnabhi Raman, Shri C.It. 
Prabhakar, Sbri Naval 
Pratap Singh. Shri 
Raghunath Singh, Shri 
Rajdeo Singh, Shri 
Raiu, Shri D. B. 
Ram Subhag Singh, Dr. 
Ramahekhar Prasad Singh, Shri 

Rane, Shri 
RIO. Shri J aganatha 
Rao, Sbri Thirumala 
Reddy, Shri Surendra 
Saha, Dr. S. K. 
Samanta, Shri S.C. 
Saraf. Shri Sham La) 
Satyabbama Devi, Shf!mati 
Sen, Shri P.G. 
Shakuntala Devi. Shrimati 
Sham Nam. Sbri 
Shanna. Shri A.P. 
Shree Narayan DBS, Shri 
Sinlh, Shri D N. 
Singh. Shri K. K . 
Sinha, Shrimati RamduJari 
Sivappraghassan. Shri Ku. 
Sonavane, Shri 
S1lD1I.t Prasad, S.bri 
Tiwary, Shri K. N. 
Uoadhyays, Shri Shiva Dutt 
VCnkit8Subbaiah, Shri P. 

Mr. Deputy...speaker: The result of 
the division is: Ayes 21; Noe. 68. 

(ii) Page 8,-
after line 15, add-

The motion was negatived. 

Mr. Deputy-Speaker: The question 
is: 

"That clause 13 stand part of the 
Bill". 

The motion was' adopted. 

Clause 13 was added to the Bill. 

Clauses 14 to 16 were added to the Bill. 

Clause 17-(Payment 01 remuneration 
and expenses out of the funds of 

the company) 

Shri SiDhasan Singh: ![ beg to move: 

(1) Page 8, line 15,-

for "shall be paid out of the 
funds of the company" 

substitute-

"may initially be withdrawn, if 
need be from the Consolidated 
Fund of India. to be reimbursed 
later out of the funds of the com-
pany". (7) 

"Provided that the Central Gov-
ernment may if necessary meet any 
initial expenditure from the Con-
SOlidated Fund of India which shall 
later be re-imbursed from the 
funds of the company." (8) 

Shri Hari Vishnu Kamath: I beg to 
move: 

Page 8, tor clause 17 substitute-
"17. The expenditure incurred to 

meet the salaries, allowances 
and other remuneration paid 
to the Chairman and other 
members of the Board of Con-
trol, the managing agent or 
any other person who may be 
appointed or employed in con-
nection with the affairs of the 
management of the company, 
and all other expenses duly 
incurred in connection with 
such management shall initial_ 
ly be paid out of the Consoli-
dated Fund of India, but the 
amount shall be recovered 
from Jayanti Shipping Com-
pany within one year from the 
date of such drawa!." (26) 

Shri Sillhasan Sinrh: Clause 17 does 
not provide for withdrawal from the 
Consolidated Fund of India. There 
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(Shri Sinhasan Singh) 
should be some provision for that to 
-bring it in accordance with the sanc-
tion given by the President and the 
Financial Memorandum. My amend-
ment says that provisonally, for the 
time being, some amount may be 
withdrawn from the Consolidated 
Fund, which later on can be recouped 
from the company's funds. If the 
Government accepts my amendment, 
that difficulty would be removed. 

Shri Bari Vishnu Kamath: Sir, by 
this amendment hangs a tale. Mem-
bers shall bear with some repetition, 
because, may be, not all, but some 
Members have very short memories 
and I would refresh them briefly with 
Borne background material. You were 
in the Chair on Tuesday last week and 
you will remember ..... . 

Shri Himatsingka: Be brief. 

Shri Hari Vishnu Kamath: No ques-
tion of hustling me. The Chair is con_ 
ducting the business. not you. I like 
solid, substantial interruptions, not of 
this kind. 

When the Financial Memorandum 
was called into question at that time. 
you in your wisdom upheld my point 
of order and then came a revised 
memorandum. It admitted that the 
Government and their advisers were 
in the wrong. We were told that the 
initial expenditure would be incurred 
from the Consolidated Fund and they 
gave a larger sum of 10 lakhs. Sir, 
YOu must have read Alice in Wonder-
land-it became curioser and curioser. 
The very next day, within less than 
24 hours, came a re-revised memoran-
dum where it was said, for "Ten" read 
"one"; it did not say for uIO" read 
"l"-which could have been a human 
error-but it said, for ''Ten'' read 
"one". 

Mr. DeputY-Speaker: Who go into 
that? 

Shri Har! Vishnu Kamath: That is 
very relevant-the manner in which 
they are malfunctioning. Mr. Tyagi 
rightly said the other day. "Whoever 

committed such mistakes, they should 
be punished. Weare ashamed of it". 
He is an ex-minister and when he said 
"we" 1 believe he spoke for more Cong_ 
.ress members than he did as a Minister, 

Clause 17 deals with "All salaries. 
allowances and other remuneration"-
we are in the dark; we do not know 
what other remuneration means; it is 
very vague. We should not be asked 
to vote on it till we are told what it 
means, because there are aU kinds of 
under hand, under the table dealings-
not under the Table of the House, but 
under the table outside-night by 
night. rather than day by day. 

shri Kapur Singh: Is it parliamen-
tary to say "night by night"? 

Shrl Barf Vishnu Kamath: Sardar 
Vallabhai Patel used that phrase once. 
When a question was asked, "Is it a 
fact that the Nizam is getting stronger 
day by day", in his Own characteristic 
way, with out a smile, he said, "It is 
truer to say 'night by night', not 'day 
by day· .... 

Then the clause goes on to say: 

" .... paid to the Chairman and 
other members Of the Board of 
Control, the managing agent or 
any other person who may be 
appointed or employed ...... 

See how vague and indefinite it Is.. 

"in connection with the affairs 
of the management of the company 
and all other expenses duly incur-
red in connection with such mana-
gement shall be paid out of the 
funds of the company." 

Look at that. It is said: "aU other 
expenses". Is this the way to treat 
Parliament? Is this not a cavalier way 
of treating Parliament? Would you. 
Sir. if you were a Minister. do such 
a thing? 

Sir, Shri Sinhasan Singh, yesterday, 
raised an important issue. The Spea-
ker ruled it out in his wisdom, that is 
another matter. He said that the re-
vised financial memorandum is incon-
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sistent with the provisions of the Bill. 
The Speaker assured us that he would 
let us bring up the issue later on when 
the Bill is discussed. That is why, Sir, 
there are two or three counts an which 
I want to ftay the Government. 

One is, they sent it to some under-
ling In the Ministry, they prepared a 
revised memorandum, changed it from 
'ten' to 'one' and they did not bother 
to see what the relevant clause in the 
Bill is. They did not bother to change 
it in clause 17. Now, Sir, is it not a 
mockery of the legislative process, is 
it not almost a mockery of parliamen-
tary procedure, to suggest that the 
clause says something, the Financial 
Memorandum says quite a different 
thing and we are asked to consider the 
Bill? This is wonderful. I do not 
know how to make head or tail of it. 

8hr! Joachim Alva: The han. Mem· 
ber must know that the President has 
given his approval ...... (InteTTup.. 
tions) 

8hri Hari Vishnu Kamath: We have 
not got even the President's letter. We 
have not seen it so far. 

Mr. Deputy-Speaker: He may speak 
on the amendments now. 

8hri Hari Vishnu Kamath: This is 
the kingpin of the whole Bill. I have 
a right to speak on my amendments. 

Mr. Deputy-8peaker: He has already 
QlOken. 

8hri Hari Vishnu Kamath: I have 
not spoken on the clause at all. I 
reserved it when I spoke during the 
general discussion of the Bill. If you 
want me to sit down, Sir. I will walk 
out, I will withdraw in protest against 
the way you treat us. I do not want 
criminals to go scotfree like this. 

Now look at the Statement of Ob-
jects aitd Reasons. They have made a 
bigger mess of this Bill than what Dr. 
Teja made of the company. 

Mr. Deputy-Speaker: You come to 
the present memorandum. 

8hri Hari Vishnu Kamath: I cannot 
do it in a vacuum. Sir, you under-
stand things very well, I do not under_ 
stand why yOu do not follow me. 

Mr. DepUty-Speaker: I am not as 
clever as you, but to the best of my 
ability I am trying to follow you. 

Shri Hari Vishnu Kamath: I am try-
ing to say those things to the best of 
my ability. Look at the Statement of 
Objects and Reasons. It says: 

"Meanwhile, the pressure of the 
creditors on the company became 
so great that it was On the verge 
Of being dragged into insolvency 
proceedings. Accordingly, to pay 
off its creditors the company appli-
ed to Government for permission to 
sell four of its ships-two to three 
abroad and one or two in India." 

It is admitted by Government that the 
pressure felt was so great that it was 
reduced to the verge Of bankruptcy, 
insolvency. The Financial Memoran-
dum says that Rs. 10 lakhs is going to 
be the expenditure incurred. Sir, they 
are misleading the House, they are tel-
ling a lie to the House almost border-
ing On breach of privilege; it is in the 
border land, twilight land of privilege. 
I would like to know, therefore, first, 
on what basis-I know they have a 
bull-dozer behind them and they would 
not answer our points-they arrived 
at this figure of Rs. 1 lakh to be initiaL 
Iy drawn out of the Consolidated Fund 
of India when not merely salaries and 
allowan~es-I do not know how much 
that would be running to--but, apart 
from them there are so many credi-
tors whom' they have to pay and other 
things to do. I do not want to tire 
you and the House with the detail. of 
the debts they have which have 
brought them to the verge of insolven_ 
cy, as they them3elves admit. But Is 
It not a case of misleading the House 
when in the Memorandum they say 
that only one lakh will be needed! I 
think they are trying to fool the House. 
This is not the way to treat the House. 
Therefore, I would suggest, in the first 
place, If you are agreeable, that they 
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(Shri Hari Vishnu Kamath) 
should give further consideration to 
this, I almost said but I would not say, 
stupid memorandum-I would not say 
that-and then corne to the House with 
a proper, precise, memorandum . 

. Otherwise, let them explain today on 
what basis they have corne to one 
lakh-ten lakhs let them pay. Only 
one lakh you pay from the Consoli-
dated Fund of India for these initial 

,salaries, allowances and all other ex-
penses of persons-We do not know 
who all those persons are and what 
expenses are incurred. 

Now, Sir the Minister while reply-
ing to the debate earlier said that be-

,cause expenses have been incurred in 
various ways that will be enquired in-
to by a Commission of Inquiry, which 
is going to be set up I hope, and he 
said We need not bother about minor 

, things,-little drops make the ocean-

palavum palla samudravai 

hara hara sree Chan1U1 Someshwara 

You know, Sir, the very classic case 
of Shri Venkatraman, former Secretary 
in the Ministry of Industry, who was 
sacked because he had accepted a bush 
shirts etc., ..... . 

Mr. Deputy-Speaker: All those 
things are not relevant; 

Shri Dari Vishnu Kamath: Certain-
ly. it pinpoints the whole issue. The 
Minister said that something has been 
supplied to the Ambassador of USSR 
by Dr. Teja and Mrs. Teja. Now, Sir, 
I did not read the other photostat 
copies of letters which I have got. Dr. 
Teja and Mrs. Teja gave him some 
personal gifts. That is why I want to 
enquire now whether those personal 
gifts were from the funds of the com-
pany, whether funds of the company 
have been used for those gifts. That 
is the main point. Even Gen. Kaul's 
personal expenses 'have been paid from 
the funds of the company. Here is a 
letter from the Secretary, Dinah 
,Micholson from 12, Park Street, Lon-, , 

don, dated 20th November, 1963, to 
Captain Kothawala. It reads: 

"Dear Captain Kothawala, 

I have been instructed by Mrs. 
Teja to write and acknowledge 
your cable of the 17th November. 
Mrs. Teja wishes that yOU air par-
cel the two items to Ambassador 
Kaul in Moscow, and when you 
have done so would you cable him 
to that effect and also write to 
Mrs. Teja informing her." 

Is it proper for an Ambassador, a high-
placed officer, to accept presents from 
Mrs. Teja, from a private shipping 
company? There are many such mat-
ters. They are legion, galore, and 
these ought to be enquired into, and 
what will have to be paid from the 
Consolidated Fund of India because of 
these things. These will have to be 
gone into very very closely. I, there-
fore, recommend that my amendment, 
which reads as follows, be accepted. 

Mr. Deputy-Speaker: You need not 
read. Every Member has got it. 

Shri Dari Vishnu Kamath: It is my 
right. Under the rules I am entitled to 
read it. My amendment reads like 
this: 

"The expenditure incurred to 
meet the salaries allowances and 
other remunerati~n paid to the 
Chairman and other members of 
the Board of Control, the manag-
ing agent ...... " 

I am using their own phraseology. 
" •.•. ' •. Or any other person who 

may be appointed or employed in 
connection with the aITairs of the 
management of the company, and 
all other expenses duly incur-
red ...... " 

Then comes the difference. It reads: 
"shall initially he paid out of 

the Consolidated Fund of 
India ...... " 

Otherwise they will haVe the feeling 
that the revised Financial Memoran-
dum says that. 
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"initially be paid out of the 
Consolidated Fund of India but 
the amount shall be reco;ered 
from Jayanti Shipping Company 
within one year from the date of 
such draw a!." 

The word is "drawal". I am using the 
very phraseology they have used in the 
Revised Memorandum. Please see the 
Revised Financial Mmorandum; I have 
used the very same words. If they 
refuse to accept this amendment they 
stultify themselves. Let them stew in 
their own juice. 

Mr. Depllty~Speaker: Are Govern-
ment accepting any of the amendments 
of Shri Kamath? 

Shri Sanjiva Reddy: I am not accep-
ting any of those amendments. 

Mr. Deputy-8peaker: What about the 
amendments of Shri Sinhasan Singh? 

Shri sanjiva Reddy: No, I am not 
accepting them. 

Shri Jaipal Singh (Ranchi West): 
Sir, I rose earlier on, not today but 
when this thing first came up, over the 
question of the first Financial Memo-
randum. It is very unfortunate that 
the House should be treated like this. 

Mr. Deputy-Speaker: We are not 
concerned with the Memorandum at 
this stage. 

Shri Jaipal Singh: n Is a vital point. 

Mr. Deputy-Speaker: If you want to 
speak on the clause, yOU may do so, 
but not on the Financial Memorandum. 

They are playing with the words 
"initiaUy incurred". I do not know 
what exactly they mean by initiaUy 
incurred. "incurred" should have been 
enough. "initiaUy" is not going to 
cover what their liabilities are. In 
any case, I am not standing in the way, 
let it go through.. Bu't all that I 
retirerate is. after the ';"arning Shri 
Kamath has given over other Bills, 
that this should ha~e come again, to 
me is a great surprise. I hope it is 
not repeated. 

Mr. Deputy-Speaker: I will now put 
it to the vote. 

Shri Shinkre: Sir, I want to speak 
on it. I do not care whether Govern-
ment accept the amendments or not. 
But how can the Government touch 
any money out of the Consolidated 
Fund? 

Shri Sanjiva Reddy: We do not want 
to. 

Shri Shinkre: Sir, you should bear 
with me for one minute. If they ate 
not going to touch the Consolidated 
Fund of India, then this does not be-
come a Money Bill. So, there is no 
need fOr a Financial Memorandum. 

Mr. Deputy-Speaker: I will have to 
put the amendments to the vote. Is 
Shri Sinhasan Singh pressing his 
amendments? 

Shri Sinhasan Singh: No, Sir. 

Mr. Deputy-Speaker: Has the hon. 
Member the leave of the House to 
withdraw his amendments? 

Some hon. Members: Yes. Sllri Jaipal Sinl"h: I am speaking on 
clause 17. What I am saying is, hav-
ing a Financial Memorandum, it is 
amusing that the Government should 
not know what is expected of it, when 
things like this are presented to Par-
liament. Even when there is a revised 
Memorandum, we are still confronted 
with the same problem. It is too late 
for us to stall this Bill. It has gone 
too far and it has to go through, I 
hope. AU that I have to say at this 
stage is that such things are not re-
peated. 

. Amendments nos. 7 and 8 were, bll 
leave, withdrawn. 

Mr. Deputy-Speaker: I will now put 
amendment No. 26, by Shri Kamath, 
to the vote of the House. The ques-
tion is: 

"Page 8,-

tor claUse 17 substitute-
"17. The expenditure incurred to 

meet the salaries, aUowances 
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incurred in connection with 
such management shall initial-
ly be paid out of the Consoli-
dated Fund of Inctia. but the 
amount shall be recovered 
from Jayanti Shipping Com-
pany within one year from the 
date of such drawal." (26) 

and other remuneration paid 
to the Chairman and other 
members of the Board of Con-
trol, the managing agent or 
any other person who may be 
appointed or employed in con-
nection with the affairs of the 
management of the company, 
and all other expenses duly The Lok Sabha divided: 

Division No. %1] 
Gubhln, Shri 
Gupta, Shri Indrajit 
Kern.th, Shn Had Viahnu 
Kandappan, Shri 
Kapoor Singh. Shd 
Koy., Shri 

AI .. , Shri Jochim 
Bal Krishna Singh, Shr! 
B~attac~aryya. Shri C. K. 
Brij Basi Lal, Shri 
Chandrabhan Singh Sbrl 
Chaudhuri. Sbri O. S. 
Chaujhuri. Shrima,i Kama.a 
D ••• Shri B.K. 
n .... Shri C. 
Gamhari, Shri 
Gajra; Singh RIO. Shri 
Gandhi. Shri V. B. 
Himataingka. Shri 
Jamunadcyj Shrimati 
Jedhe. Shri 
Jena, Shri 

AYES 
Kunhan. Shri P. 
Nair. Shri V •• udeyUl 
Nambiar. Shri 
Raghavan. Shri A.V. 
Rajaram. Shri K. 
keddy. Shri yanamanda 

NOES 

Mandai, Dr. P. 
Mandai. Shri J. 
Maniyangadan. Shri 
Mathur. Shri Hariah Chandra 
Methrotra. Shrj Bnj Bibari 
Minimata. Shrimad 
Mirza. Shri Bakar Ali 
Miahra. Shri Bibhud 
Mi.ra. Shn Mahe.h Duna 
More. Shri K.L. 
Munzni. Shti O .... id 
Nitanjan Lal. Shri 
Pandey. Shri Vi.h.a Natb 
Pant. Shri K.C. 
patel. Shri Chhotubhai 
pati!, Shri S. K. 
Pattabhi Raman, Shri C. R. 
Prabhakar, Shrj Naval 
Pralap Singh Sbri 
PUrl, Shri D.O. 
Raghunath, Singh, Shri 
RajdeCl Sin~h. Shri 
Raju. Shti D. B. 

[15.41 brs. 
Roy. Dr. Saradbh 
Umanath. Shri 
Utiya. Shri 
Venkaiah, Shri Kona 
Warior. Shri K.K. 

Rao, Shri Iaganatha 
Rao. Shri Thiruma.a 
Reddi, Dr. B. Gopela 
Reddy •• hri Linga 
Reddy, Shri Surendra 
Roy, Shrj Bi.hwanath 
Saha, Dr. S. K. 
Samanta, Shrj S. C. 
Sara., Shri Sham LI. 
Sen, Shri p. G. 
Shah, ShrimlliJa,lben 
Shaku:'Italll Devi. Sbrimati 
Shim Nath, Shri 
Sharma, Shri A.P. 
Shea Narain .Shrl 
Shree NarayaJ') Da., Shri 
Sidhe.hwar Prasad, Shri 
Sin&h,Shr. D.N. 
Singh Shr. K. K. 
Sinha. Shrimati Rlmdului 
Sumlt Prasad, Shri 
Tiwlry, Shri O. N. 

Jyotishi. Shri J. P. 
KeJaria. Shd C. M. 
Dadillt.r. Shri 
Kinder Lal. Shri 
Laskar. Shri N. R. 
MahaJeo l:JrasaJ. Shri 
Mahade .. Prasad, Dr 
Malaic!\ami, Shti 
MalaYiya. Shd K. D. 

Ram Subhaa Singh Dr. 
Ram.hekhar Pratad Sinnah. Shri 
Rane.Shri 

Tiwlry. Shri K. N. 
Upadhyaya. Shrj Shin Dutt 

Ventataaubbaiah. Shri P. 

Mr. Deputy-Speaker: The result of 
the division is: Ayes 16; Noes 76. 

The motion was negatived. 
Mr. Deputy-Speaker: The questiOIl 

is: 

'"I'hat claUSe 17 stand part of the 
Bill" 

The motion was adopted. 

Clause 17 was added to the BilL 

ClallSe 18- Power Of Centra! Got/en&-
ment to give directiom 

Mr. Deputy-Speaker: There Is one 
amendment, No. 24, by Shri Kamath-

Shrl SanJiva Reddy: I accept it. 

Amendment tn4de: 

Page 8, line 19,-

omit "of the company" (24) 
(Shri Hari Vishnu K4matn) 
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Mr. Deputy-Speaker: The question 
is: 

"That clause 18, as amended, 
stand part of the Bill" 

The motion was adopted. 

Clause 18, as amended was added to 
the Bm: 

Clause 19.- Power to male<! rules. 
Mr. Deputy-Speaker: There is an 

amendment, No. 25, by Shri Kamath. 
Are you accepting it? 

8hri Sanjiva Reddy: No, Sir. 

Shri Raghunath Singh: Since Gov-
ernment have accepted one amend-
ment, he should withdraw his other 
amendment. 

Shri Bari. Vishnu Kamath: I am not 
asking for your favours. 

vmr ~~ ~n: f;;r~T 'f~ I 

I beg to move: 

Page 8, line 26,-

for "Every rule" substitute-

"Every order, notified order, 
rule and direction". (25) 

The relevant clause, clause 19 refers 
to every rule made by the Central 
Government under this Act shall be 
laid before Parliament. If you survey 
this Bill carefully, you will find not 
merely rules, but there are orders, 
notified orders (separate categories) 
and directions. Therefore, I seek by 
my amendment to ensure the supre-
macy of Parliament. Such as this 
amendment has been accepted and 
passed in almost every piece of legis-
lation that has come before the House 
-order, or rule or direction. This 
only seeks to ensure that Parliament, 
which is the final authority, super-
vises every act of the executive. If 
this is not accepted by the Govern-
ment, I shudder to think what a hash 
they want to make of parliamentary 
democracy, because in the big volume 

of Rulings by the Speaker which 1 
have read, there are certain rulings. 
given by the Speaker, right from Shri 
Mavalankar· to the present day, to the 
effect that Parliament must scrutinise, 
scan every order, every rule, every 
direction made by the executive under 
the Act. It is empowered to do so. 
They are given powers to do it, but 
once they do it they must come back 
to the House with that. We do not 
want to deny them the power; let 
them have the powers to make rules, 
orders etc. 

My colleague, Shri Mathur, will 
agree completely with me in this res-
pect and all understanding and sensi-
ble Members, irrespective of party, 
will agree with me. Those who are 
cussed and who stand on false pres-
tige may not agree. May I appeal to 
all Members, therefore, to give a 
thought to these things, to the supre-
macy of Parliament in a parliamen-
tary democracy, and accept this 
amendment because it seeks nothing 
else but that every order, rule, direc-
tion etc. made be the executive must 
be laid before Parliament and subject-
ed to modification and if the Parlia-
ment does not want to modify it the 
Government can go ahead as before? 

Also, there is protection given to 
Government under the Act. What-
ever is done by the Government under 
these rules, directions or amendments, 
shall be without prejudice to the vali· 
dity of anything previously done un-
der that. When all that protection 
and immunity is there, I do not see 
any reason why Government should 
not accept it, except sheer cussedness, 
stupidity and false prestige. 

Mr. Deputy-Speaker: It has provid-
ed for rules to be laid on the Table 
of the House. 

8hri Hari Vishnu Kamath: But 
orders are not there. You will make 
a distinction. If you scan the Bill, it 
says "prescribed" means "prescribed 
by rules made under the Act" and 
this clause refers to rules only, but in 
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the body of the Bill there are referen-
ces to orders, notified orders, direc-
tions passed by Government. I want 
to promote parliamentary democracy 
in the country as best as I can. I am 
a very humble Member of this House. 
I hope, other Members too will share 
my desire and aspiration to serve the 
cause of parliamentary democracy to 
the Best of our ability. 

were to be placed, the company will 
not be able to function. 

Mr. Deputy-Speak.er: The question 
is: 

Page 8, line 26,-

for "every rule" substitute-

8hri Sanjiva Reddy: I am not able 
to accept it. Rules are to be placed 
here. If directions and everything 

"Every order, notified order, 
rule and direction". (25) 

The Lok Sabha divided: 

Division No. 22] 

Alvares, Shri 
Kamath, Shri Hari Viahnu 
Xandappan. Shri 
Nambiar. Shri 

Alva, Shri Joachim 
Bal Krihsn. Singh, Shri 
Bhattacharyya, Shri C. K. 
Bri; Basi Lal, Shri 
Cha~drabhan Singh Shri 
Chaudhwri, Shrimati Kamala 
Das. Shri B.K. 
Dau ShriC. 
Gahmari, Shri 
Gairaj Singll, Roa, Shri 
Himatsingka. Shri 
J aipa! Singh, Shri 
Jadhe, Shri 
Jena. Shei 
Jyotishi, ShriJ.P. 
Kedaria. Shri C. M. 
Khadilkar. Shri 
Kindsr Lal. Shri 
Lasbr, Shri N. R. 
.Mahadeo Prasad, Shri 
Malaichami, Shri 
Malaviya. Shri K. D. 
MandaI. Dr. P. 

AYES 

Reddy, Shei YaUamanda 
ROy, Dr. Sar.dish 
Singhvi, Dr. L. M. 
Tyagi,Shri 

NOES 
MandaI Shri, J. 
Maniyangadan, Shri 
Mathur. Shri Shiv Cheran 
Minimat., Shrimati 
Mishra. Shri Bibhuti 
Misra, Shri Mahesh Dutta 
Mor~. Shri K. L. 
Nitanjan Lat. Shri 
Pandey, Shri Vishwa Nath 
Pant, Shri K. C. 
Parashar, Shri 
Patit, Shri S. K. 
Prabhakar. Sbri Naval 
Pratap Singh Shri 
Raghunath Singh, Shri 
Rai, Shrimati Sahodra Bai 
Raideo Singh. Shri 
Raju, Shri D. B. 
Ram Subhag Singh, Dr . 
Ram Shekhar.Prasad !fingh, Sbri 
Rane, Shri 
Rao, ShriJaganatha 
Rao, Shri Tbirumala 

Umanath, Shri 
Utiys, Shri 

[15.56 MS. 

Warior. Shri 
YashpaJ Singh, Shri 

Reddi, Dr. B. Gopal. 
Reddiar, S)1ri 
Reddy, Shri Ling. 
Reddy. Shri Surendra 
Roy, Shri Bishwanath 
Saha, Dr. S. K. 
Samaots, Shri S. C. 
sen, Shri P. G. 
Shah Shrimati Jayaben 
Shakunt.}. Devi, Shrimatj 
Sham Nath. Shri 
Sharma, Shri A. P. 
Sheo, Narain, Shri 
Shree Narayan Das, Shri 
Sidheshwar Prasad, Shri 
Singh, Shri K. K. 
Sinha, Shrimati Ramaulari 
Sinhasan Singh, Shri 
Sumat Prasad, Shri 
Tiwary, Shri K. N. 
Valvi, Shri 
VenkatBsubbaiah. Shri P. 

Mr. DepUty Speaker: The result of 
the division is: 

Mr. Deputy-Speaker: The question 
is: 

Ayes 11 

Noes 68 

The motion was negatived. 

"That clause 19 stand part of 
the Bill." 

The motion was adopted. 

Clause 19 was added to the Bill. 
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Clauses 20 and 21 were ,added to the 
Bill. 

Clause I, the Enacting Farmula and 
the Title were added to the Bi!!. 

Shri Sanjiva Reddy: Sir, I move: 

"That the Bill, as amended, be 
passed." 

Mr. Deputy-Speaker: Motion moved: 

"That the Bill, as amended, be 
passed." 

Shri Hari Vishnu Kamath: On a 
point of order, Sir. I invite your 
attention to rule 93, sub-rule (2), 
which says:-

"Where a Bill has undergone 
amenaments the motion that the 
Bill as amended be passed shall 
not be moved on the same day on 
which the consideration of the 
Bill is concluded, unless the Spea-
ker allows the motion to be made." 

Mr. Deputy-Speaker: I have allow-
ed it. 

8hri Nambiar: You have to an-
nounce that. 

Shri Hari Vishnu Kamath: You have 
to annOl'nCe that the motion be so 
made. 

Mr. Deputy-Speaker: I have allow-
ed the motion to be made. 

The question is: 

Shr;. S, C. samanta: Sir, .... 

Shri Hari Vishnu Kamath: One 
minute only. 

Shri S. C, Samanta: Sir .. 

Mr, Deputy-Speaker: I am sorry. 

Shri Hari Vishnu Kamath: How 
can you bar speeches? 

Mr. Deputy-Speaker: We have taken 
two hours extra. I am not allowing. 
I am sorry. 

Shri Har;. Vishnu Kamath: Under 
the rules, how can you? 

Mr. Deputy-Speaker: The question 
is: 

"That the Bill, as amended, be 
passe.d." 

The motion was adopted. 

Shri Hari Vishnu KamatlK The 
whole thing is out of order. I with-
draw from the House. 

Shri HaTi Vishnu Kamath then left 
the House. 

Shri Jaipal Singh: It is not right. 

Shri Nambiar: How is it possible 
that the third reading is completely 
ruled out? Third reading cannot be 
completely denied. There must be an 
opportunity given. 

Mr. Deputy-Speaker: We have taken 
two hours extra and I said that I am 
not allowing any speech on the third 
reading. I am sorry. If you want to 
take any action against me, yo.u can. 

Shri Nambiar: No action. 

Shri S. C. Samanta: Let it be re-
corded that we wanted to speak on 
the third reading and We were not 
allowed. Let it be recorded. 

Shri Jaipal Singh: It is not. a qu~s
tion of time. It may be two hours, 
three hours Or five h~urs. It is the 
first time that any Bill is going 
through without any speeches in the 
third reading. 

Mr. Deputy-Speaker: It is not the 
first time. 

Shri Jaipal Singh: I protest. 

Shri Alvares: That may be with the 
consent of the Members of the House, 
but an opportunity should be provid-
ed for the third reading though it 
may be a brief one. 




